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STATUTORY RESOLUTION RE:
DISAPPROVAL OF MARUTI LIMI-
TED (ACQUISITION AND TRANS-
FER OF UNDERTAKINGS) ORDI-
NANCE—contd,

AND

MARUTI LIMITED (ACQUISITION
AND TRANSFER OF UNDERTAK-
INGS) BILL—contd,

MR. SPEAKER: Now we resume
further discussion on the Statutory
(Rajapur): Sir, pleasa note dO'Wn that
Prof. Dandavate

PROF, . MADHU DANDAVATE
(Rajapur): Sir, please note down that
we have already begun late,

MR. SPEAKER: I will cut down 15
minutes,

PRDF MADHU DANDAVATE:
‘Mt . Speakir, Sif, the entire question
ummmmm
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an Act through the Bill that has been
presented over here for consideration,
I totally oppose.

Sir, I am not concerned about the
personalities involved, I am  more
concerned about the perspectives and
the policies” It is not possible to avoid
the various circumstances and the
hackground under which the Maruti
Limited was set up, the letter of in-
tent was accepted and the Maruti
factory was allowed to proceed fur-
ther with its work. Therefore, I
will have to give a little background.

In the sixties, the Government had
already formulated certain economie
policies and if due to the objective
conditiong in the country, the eco.
nomic policies of this country had
changed, I had no objection at all.
But if the economic policles and the
financial approach is changed only
to suit a particular individual I would
say that it is the most objectionable
orientation and reversal of policy,

In the early sixties—in 1962 to be
very exact—in this very House a state-
ment was made by the Minister of
Steel and Heavy Industries, that the
highest priority will have to be ac~
corded for the automobile industry
to be expanded in the public sector.
That continued to be the official policy
document and pronouncement of the
Government of India. It was the very
Congress Government that was in
power and, I am sure, that after due
consideration this was the policy
orientation that was given, But in
spite of that, the policy was reversed.

When Shri Sanjay Gandhi put up
a letter of intent, the letter of intent
was accepted. Here I would concede
that .this Government has jperfect
right to go ahead with any policy that
it wants to pursue. Even when the
letter of intent was accepted, in pre-
ference to some other letters of intent,
four important conditiong were
laid down, I am very clear
ih my mind that all these four
cbndiibm were violated before the
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letter of intent was converted into a

a licence. The conditions were (1) no -

foreign collaboraticn or foreign con-
sultancy arrangement will be allowed;
(2) no import of capital goods: (3)
ni import of <components and raw
matrials: and (4) an authority ap-
pointed by the Government should
test the road-worthines; of the proto-
type car hefore the lettor ¢f intent is
converted into a licence. I am very
sorry to find that ull these four con-
ditions—not one of them but a'l the
four of them—were completely
violated.

WR. SPEAKER: He should
come to the subject matter of
Bill,

PROF. MADHU DANDAVATE: 1f
you look at the entire debate that
‘has taken place yesterday, there is re-
ference to background.

now
the

MR, SPEAKER: If you are just
going into the past history, which
hag been repeated so many times in
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this House, that will take most of

your limited time.

PROF, MADHU DANDAVATE:

These four points were not mentioned -

by others. But if you want, I will
resume my seat, ”
]

MR. SPEAKER:
pointing it out. You may use
time any way you like.
simple.

PROF, MADHU DANDAVATE: I
‘would like to point out that all the
four conditions that were prescribed
have been violated. Foreign con-
lultants were uappointed. A West

Gu'man expert was asked in 1972 to
fetch a two-stroke engine from West
Gm Cupital goods were impor-
ted in thé name of another company.
'J.‘ho eom;ionents and raw materinls

I wa; Only just -
your -
Itis so :

e -

T il
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fore it was taken to the vehicles Re-
search and Development Establish-
ment. After running a distance of
19,376 xm. the car had a failure of
steering and it fell into a ditch. Thus,
all the four conditiong were violated.

Yesterday, a number of questions
raised. The question of assets and
liabilities also raised, I wish to draw
the attention of this House that in
this very House, on 10th December
1980, Shri Atal Bihari Vajpayee had
asked an Unstarred Question....

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): I asked for a Starred
Question: but the Secretariat made
it Unstarred,

PROF. MADHU DANDAVATE:
Shri Vajpayee not being a star, it
was converted into unstarred.

MR. SPEAKER: How can you say
that? I do not allow that,

PROF. MADHU DANDAVATE: He
is rooted in the soil; the star is up in

the high.

In this statement the fixed assets
are given, If the arrears of deprecia.
tion the years ending 3lst March
1976 and 1977 were deducted, it comes
to Rs. 553 lakhs, If we take into ac-
count the investments, stocks, stores,
debtors loang and advances cash
and bank balance it comes to Rs. 683
lakhs.

Sir, I wish to point out to you that
after consulting a number of financial
experts on the basis of their experi-
ence in the past, they have pointed
out to me that ag far as this compo-
nent of the assets is concerned, the

and stores Rs  36.01 lakhs debtors -
Rg, 43.49 lakhs, loang and advances
ete. R and cash and ‘bank
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you that after consulting a number of
financial experts on the basis of their
experience in relation to the govern-
ment, in relation to the private com-
panies, they have stated that a num-
ber of items under this head are such
that whenever the question of re-
covery comes, there ig only 20 or 25
per cent of repayment, and as a result
of that, even this amount cannot be
taken on the face value and even if
you take it on the face value, it
comes t0 Rs 68362 lakhs, and the
earlier part, buildings, land etc.
plant and machinery, how exactly
valuation has been done? That also
has not come before the House, but
even accepting the fact that has been
based on the figures, pointing out to
you the experts opinion on finances,
1 dare say ihat evep these assets
which have been pointed out here
are not exactly the assets that will be
assets in reality ang as compared
to that, we have got a total liability
and if we take this aspect into ac-
count, there will be a lot of imbalance
between the assets and liabilities that
will have to be taken note of. This
aspect was not mentioned in the de-
bate yesterday. Only mathematical
calculationg have beep placed beforg
us [ i

(Interruptions)
SHRI CHARANJIT CHANANA:
Arthemetical,

PROF, MADHU DANDAVATE:
Arthmetic is a part and parcel of
mathematics., At least give me that
much credit, having associated my-
self with the subject of mathematics
for 25 years. Remember that arith-
metic is a part of the mathematics. It
is only one branch. (Interruptions).
Tomorrow he may say that geometry
is not part of the mathematic. (In-
terruptions). This aspect has to be
taken note of. .

- Yesterday the Law Minister while
intervening in the -debate made =a
vexy interesting point and I do con-

cege that it is an important point, He

0 ES-0.

said that on 17th of Octaber 1980,
Delhi Authomobiles applications was
to come up for hearing before the
Punjab and Haryama High Court and.
therefcre, if thay wore pot to issue the
Ordinance on the 30th of October,
the entire assets would have gone
into the handg of the Delhi Automo--
bilies. That was the argument,

SHRI ATAL BIHARI VAJPAYEE:
Who are the Delhi Automobiles?

PROF. MADHU DANDAVTE: It is
another story. I do not want to refer
to the names, But, Sir, you yourself
try to find who are the persons con-
nected with the Delhi Automobilies.
Anyway, I do not refer to the names.
Every one has his own style of
prsenting the case, I do not want to
refer to the individuals. But let me
tell you that if this was the motiva-
tion behind bringing the Ordinance, in
that case everything that has been
said here in the aims and objects of
this Bill, I think there was r> neces.
sity of these aims ang objects at all.
If this was the reason, then talking
about the infrastructure the better.
the expansion of the automobile in-.
dustry, talking about trying to have
a better installed capacity, all these
are meaningless. Sir, the less we talk
about the infrastructure, the better.
In the field of optics I know there is-
ultra-violet and infrared. As far =s
structure is concerned, there can be
something like infra-structure and
ultra-structure, If all the structure
that they have taken up, which they
are going to modernise and which
they are going to convert into a
huge automibile industry, is to be
called anything please do not call it
infra-structure, it is better that we
call it ultrastructure.

. Justice Gupta’s Report is  already
there, 1 know that the hon. Law
Minister hag for an allergy for thed



T

259 Stat. Res. Re: Disapp. DECEMBER 18, 1980 of Maruti Ltd. (Acq. & 260

Transf. of Undertakings)
(Acq. & Transf. of

[Prof, Madhu Dandavate]

report. I have no allergy for the re-
ports produced by Judges, whether
produced during the Janata regime
or during your regime. Regimes may
come and regimes may go, but the
Judiciary will have to survive in
this couniry. I hope and trust it will
survive in this country because in
our checks and balances that is one
of the safeguards that is able to
maintain the democratic traditions in
the country.

THE MINISTER OF COMMUNI-
CATIONS (SHRI C, M. STEPHEN):
Your Government refused to accept
the recommendationg of the K. K.
Mathew Commission, rejected its re-
commendations,

PROF. MADHU DANDAVATE As
far as we are concerned, we have al-
ways shown respect for the judiciary.
Here was a statement made by the
Law Minister ridiculing the Judges
and ridiculing the report.

DR, SUBRAMANIAM SWAMY.
Bombay Jorth East): We want the
Mathew Commision to be reopened,
not rejected.

PROF MADHU DANDAVATE:
One of the reasons why I am against
the taking over of Maruti is that
as far as the Maruti affairs are con-
cerned, legal problems are involved,
illegality is involved, immorality is in-
volved, all sorts of wrong  policies
are involved. Today if India needs
anything, if India has to give priority
to anything, it is not to private motors
in which only a few gffluent indivi-
duals will be travelling. If we want
to expand the automobile industry, it
is better that we do it so as to pro-
duce public carriers. Here then the
priority is wrong, and on a  wrong
priority they have been moving for-

‘ward,
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Since there ig not much time, I do
not want to give the details of bank
irregularities. The security aspect
was completely overlooked. You are
going to take up this undertaking and
it is going to be located in the same
place, So, I want to bring it to  the
notice of the House and particularly
the Defence Ministry that on 20th
January, 1969, the Defence Ministry
requestd the State Government to
remove the wunauthorised construc-
tion within one thousand yards of the
ammunition depot at Gurgaon, which
was also near the airport. )

So, the security aspects were not
followed, bank rules were not fol-
lowed, all aspects were neglected. In
the land acquisition, the Collector
was unnecessarily allowed to act in
haste, and ag a result irregularities
were committed, Not only irregulari-
ties, but distortions and repression in
the raising of capital for Maruti. Peo-
ple were threatened that if they did
not raise the capital, they would be
detained under MISA. Those who
asked for their deposit back were
detained under MISA, I have no time
to read out the list.

MR. SPEAKER: That has been
raised so many times. State.

PROF, MADHU DANDAVATE: Al
most all the important points that
were raiseq yesterday regarding assets
and liabilities, regarding illegality,
regarding repression, regarding
wrong policies and the new orientation
being given to priorities have not been
replied to.

13.00 hrs..

The priorities have been completely
changed. When we want more power
generation, when more allocations aré
required for the railways, we are
giving priority to automobile indus-
try when the developed countries
even are not able toa develop auto-
mobile industry in the manner in
which they expect it. I am sure that
the decison that they are taking is
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politically motivated to suit only
certain individuals and that is the
reason why we are opposed to this
take-over.

)

We have always believed thay the
public sector should reach command-
ing heights of our economy. Yester-
day, while concluding his speech, Mr.
Vitagl Gadgil said, by taking over this
concern, we will be paying the
greatest tribute to the memory of late
Shri Senjay Gandhi. There can be
better methods by which monuments
of Shri Sanjay Gandhi can be erected.
1 must say that my hon_ friend, Mr.
Vithal Gadgil, did not remember the
statement that wag given by Shri
Sanjay Gandhi during Emergency
when he opposed the public sector and
that it will not be a tribute tq the
memory of Shri Sanjay Gandhj but
that js probably the destruction of the
memory of Shri Sanjay Gandhi in-
advertantly.

With these words, I totally oppnse
it.

SHRI JAGDISH TYTLER (Delhi
Sadar): It is a wrong quotation. Mr.
Sanjay Gandhj wanted a healthy com-
petition. He never gpposed the public
sector.

SHRI C. T. DHANDAPANI (Pol-
Mr. Speaker, Sir, 1 rise to
support the Bill moved by the Gov-
ernment and oppose the resolution for
fts disapproval moved by Shri Satish
Agarwal ang others.

It has beey stated here that just by
taking over this unit, public money
is being wasted on this ynit. In this
very Houge, we have seen many
times, even during the days of Mrs
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nationalising thig industry. I do not
know the logic behind this.

Many of the hon, Members yes.er-
day quoted from the Gupta Commis-
sion’s report. As far as the Commis-
sions are concerned, on any Commis-
sion being constituted against a partic
cular person or on a particular issue,
it is expected that the Commission
will give a report according to the
wishes of the Government. The Gupta
Commission conducted these cases
At the same time, the Commission
was not able to release its report
through the Government. It is all
the more shameful that the Commis-
sion was constituted by the then Gov-
ernment but the report was released
by the party chief of the Janata Party.
The hon, Minister, Mr. C. M, Stephen,
when he was the Leader of the
Opposition, strongly protested against
the action of the party chief during
those days.

Many points have been referred to
here. It was said that, normally, a
sick unit is being taken over by the
Government under the principle ot
eminent domain, Many gick units
mave been taken over By Govern-
ments, both State and Centre. Dur-
ing the Janata period, right from
11-3-77 to 31-10-1979, 33 sick units
have been taken over by Govern-
ment. The simple reason wWas to pro-
vide employment and at the same
time to increase production in .all
those factories. So, there is nothing
wrongintakinloverthisMar\Ri\!mt
by the Government, The only im-
portant thing in this matter is, not
that the unit is being. taken over by
theGOVemment,buttheunitwasrun
by Mr. Sanjay Gandhi, the son of the
Prime Minister. Mr. Sanjay Gandhi,
thoughhowasthesmuth‘e!’rime
Minister, was passing through men¥y
hurdles; he had to go from office to
office to gét tlie permission in those
days. Finally, the Government gave
the Mtter of intent some time in 1090
to give 2 proloiybe of 2 passenger oSt
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for its testing, At the same time, he
wag able to procure the shares as
well as other amenities by way of
collecting funds from his friends as
well as from his well-wishers. Gov-
ernment was very keen in those days
to have passenger cars. That was the
reason why this permission was given.

Similarly, permission was given to
another company, a French company,
that is Renault, in 1972 for manufac-
turing passenger cars, but the com-
pany from France did not proceed,
the simple reason being that it involv-
ed a foreign exchange of Rs. 56 crores
in those days. At the same time, the
Opposition here in Parliament
demanded a public sector passenger
car unit; they did not wang a private
man, that too from a foreign country,
to be handed over a project like this.
So, Government dropped the idea of

giving tnat project to Renault of
France.

Much was talked about land and
the assets. My friend, Mr Jyotirmoy
Bosu, ig here. When I was a Member,
in 1972, 297 acres were acquired at
that time; a sum of about Rs. 40 to 45
lakhs was given. At that time Mr.
Jyotirmoy Bosu, while putting forward
his argument, used to say that the

cost of the land per acre there was
Rs. 60,000...

SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): Today it is Rs. 1%
lakns,

. SHRI C, P, DHANDAPANI: Yes, I
also admit. In that case, the value
of the land may come to Rs. 2 crores.

SHRI JYOTIRMOY BOSU: That
was taken by robbing the poor kisans.

SHRT C. P. DHANDAPANI: As far
as -the assets are concerned, according
to Mr Jyotirmoy Bosu, the value of
the Txng comes to about Rs, 2 -erores,
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So, with great difficulty, he got the
land. The production of car in the
public sector, not only now but even
during the Janata regime, was accept-
ed. The former Industries Minister,
who spoke against the Bill yesterday,
admitted that on 24th May, 1979:

“The Industry Minister decided
that, rather than waiting for &
Cabinet clearance for its proposal
for public ownership of the indus-
try, positive steps should be taken
to rationalise the industry’s opera-
tions...-

“Hindustan Motors’ long-standing

request for import of dyes was also
cleared.”

So, the Ministry was of the view trat
one lakh passenger cars could be pro-
duced. Thig was stated in the Indian
Express. In those days, the Janata
government itself wanted to producé
one lakh passenger Cars. It was a
policy decision and it was accepted.
But. at the same time, they invited
many foreign companies and 4 to S
companies made their offer. Ins.cad
of giving the permission and Letter of
Intent or assistance to Indian com-
panies, the Janata government invited
foreigners; FIAT, FORD, RENAULT,
BERLIT, PIGUOT, IVECO— all t_hese
giants were invited. The Ministry
also gave permission for that. The
report clearly says that the Janatd
government alsp wanted

cars to be produced for the common
use.

Secondly, a Wword about prices.
Prices are increasing nowadays. Some
of my friends were talking here that
this passenger car wag not at @
usefull considering the fact that many
big automobile manufacturers are nov
closing their companies in other couR-
tries. Therefore, it is not necessary.
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middle class people are not in a posi-
tion to purchase a car. So jt is neces-
sary to praduce a car.

Another important gquestion was also
raised. What is the policy of the
government for nationalisation? My
hon. friend, Mr, George Fernandes
raised it. I also wanted to ask him.
What is the policy on this matter of
this government or the earlier govern-
ment? Because 1 had an interesting
note about Gwalior Rayon.

13.14 hrs.

(MR. DEPUTY SPEAKER in the Chair)

Mr. Fernandes said that he would
be nationa:ising Gwalior Rayon im-
mediately. The simple reason was
that the Gwalior Rayon violated same
rules with regard to installed capacity.
There wag an exchange of letter bet-
ween Gwalior Rayon and the govern-
ment. On 5th May, 1979 the Industries
Minister threatened whereas on &th
May 1979 the very same Minister, Mr,
Fernandes hag said: “This case of
expansion was authorised, re-endorsed
and no nationalisation at all.”

This is the statement of Mr.
Fernandes, I dg not know what hap-
pened between the government and
Mr. Birla, the owner of Gwalior Rayon
in these three days. ..

MR, DEPUTY-SPEAKER: Please
come to the last point. This discussion
must be over by 2 O’clock.

SHRI INDRAJIT GUPTA (Bssir-
hat): We began late.

MR, DEPUTY-SPEAKER: His
party has been allotted 12 minutes
ang he has exceeded that time.

SHRI INDRAJIT GUPTA: It was
on the assumption that he would begin
at a certain time but we began late.
We began half an hour late.

MR. DEPUTY-SPEAKER: All right,
we capn extend it by half an hour.

Disapp. 266
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SHRI CT. DHANDAPANI: Sir,
after the ordinance was passed by
the President, many ocompanie; are
coming forward to have collabora-
tion with the Maruti company. Even
the French firms are ready to come
forward to have collaboration with
Maruti. In the same way, even the
Soviet companieg are ready to have
collaboration with the Maruti. With
the take.over of Maruti, the prospect
of a manufacturing tie-up with the
Soviet aided giant sector project has
now become brighter, So it has g
bright future.

Sir, before I conclude, I want to
say something because the centre of
attack of this Bill was one politician
who uniortunately happeneq to be a
son of the Prime Minister. That was
the reason Or else our friends would
not have done so many things like
this. My. Sanjay Ganglhi was the
architect of this Maruti Company. He
was not able to produce the car for
various reasons. But that does not
mean that he cheated the company.
Many words were used here like
robbery, looting, dacoit. Many words
like that which are normally used in
the streets were used against Prime
Minister as well as against Mr. Sanjay
Gandhi. At the same time, I wculd
like to ask you, The main intention
of Mr. Sanjay Gandhi was to produce
cars, whereas the Opposition argued
that the main intention of Mr, Sanjay
Gandhj was to make money. Is it a
commonsense? An average common
man will think—is it not possible for
the son of a Prime Minister to make
money in other ways? Leave alcne
Maruti, he could have done it—when
he has got that much influence, to
get money from the banks and other
places. Cannot he get money from
somewhere else? He could hav very
well done it. So, Sir, these are all
politically meotivated.’ Therefore, 1
would like to say that it is wrong 10
say that Mr Sanjay Gandhi
this Maruti Lid. just to make monéey
and cheat people. 1 want to say only:
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ohg thing. Mr. George Fernandes was
the Minister of Industries. I want to
ask him or his partymen because he
is not present here. Normally, right
from the British deys, in the case of
motor cycles, licences are issued to
companies only for a certain horse-
power, Suppose a particular company
is given licence to produce 2 hp. or
3 hp. or 3.6 hp, motor cyecles, another
campany will not get licence for chat
horse-power. Royal Enfield and
Bullet Company were manufacturing
3.5 hp. motor «<ycles. The Rajdoot
was being manufactured with 1.75 hp
engine. But during the Janata party
rule, the very same Minister, Mr.
George Fernandes and his Minstry
gave permission to the Rajdoot com-
pany to manufacture 3.5 hp motor
cycles by getting Rs. 100 lakhs as a
bribe, Even now I am ready to prove
it. If the government is ready tc
appoint parliamentary committee, I am
ready to prove it. Such persons only
come forward here to attack Prime
Minister and Mr. Sanjay Gandhj and
thisisgoingmsincels"lzandthere
is nothing new in it. Everything is
repetitive. Therefore, Sir, it is noth-
ing but politically mativated.

What 1 want from the Minister is:
collaboration is coming, kindly accom-
modate them to produce vehicles which
could be available to the middle class
people and the common man within
the price he can afford,

By saying this, I support the Bill,
Sir.

SHRI INDRAJIT GUPTA: Mr.
Deputy-Speaker, Sir, now there js
very limited time at our disposal, b2
shall try to be brief and try to avoid,
as far as possible, repeating what the
other Members have said.

Now, Sir, the principal question
which has been raised by us at the
introduction stage has not been
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what wag the urgency of bringing
forward thig Ordinance when Parlia-
ment was due to meet within g few
weeks? This hag not been replied to.
We now find that the only reason
given is that it it hag been delayed,
then, there was a possibility of the
undertakings being broken up into
smaller units and sold to third parties,
(Interruptoins) The only ground
which has been brought forward for
justifying this very urgent step of
using the Presidential power of pro-
mulgating an " Ordinance is not an
ordinary matter ag stateq here in this
statement explaining the circums-
tances necessitating the promulgation
of the Ordinance unless they have
withdrawn this—] do not know that,
but jt is stated here. The other argu-
ment given ig that we need the valu-
able infrastructure for building a new
factory and all that. That does not
require an Ordinance at all A
modern automobile factory is not
going to be put up in one day. Have
they got the project report, have they
prepared a detailed project. report
for a new gutomobile project? Kindly
put it on the table of the House, how
much jt will cost what will be the
investment and where will you get
your technical collaboration agree-
ment etc. Have you done anything?
No. Then why this need for an Ordi-
nance urgently? They could have
waited. The only argument given
here is that gince the order for wind-
ing up the company had already been
passed by the High Court, there was
a possibility of the undertakings
being broken up into smaller units
and sold to third parties. That is
why they had to come forward with
this Ordinance. 1 wag waiting for
some light to be thrown on this.
The only light I have got is that
a company called Delhi Automobiles
Ltd. was out in the market trying to
grab this Maruti. Now, ¥ do not know
the whole pedigree of the Delhi Auto-
mobileg Ltd. and all that. So far, I
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- even more mysterious?
Because, it {3 a question of one pri-
vate enterprise passing into the hands
of another private entrepreneur. This
is nothing new. This iz a law of the
capitalist jungle. This happeng every-
day. Why was the government so
much concerned? This was not a
government factory or a government
assoclated factory. Why wag the
government so much concerned gbout
it? Even if Mr. Ssgar Suri was to
take it over, how does it bother
them? There is something else
behind jt—T do not know—there is
some domestic quarrel in the ruling
party, I do not know what is behind
this.

So, it is not as though because the
manufacture of passenger cars has
become such an urgent matter and
the demand {s not being met in this
country, they must intervene imme-
diately. That is not so. Figures
have been quoted earlier to say that
the demand in this country is 1less
than the production capacity or pro-
duction capacity is not keeping up
with the demamd. True. There are
so many other industrieg which are
lying closed. There is a very acute
shortage and demand in this country.
for example, for cement. For so many
years together, the biggest cement
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plant in this country—Alok Udyog of
Jaipur—wag lying closed. You never
bothered to take it over. Coment is
not available except in the biack-
market at present. In Haryans, in
Dadri, Dal;nia Cement Factary is
lying closed gince last March. Why
they did not bother to take that over?
8o, why this argument at all for
taking-over of the Maruti Ltd. By so
doing, we are not assured at all that
a very healthy and viable running
factory for producing carg ig going to
emerge. That was one of the reasons
why we wanted to go and visit that
place. We gaid, let us at least see
with our own eyes what i3 there, what
is this valusble infrastructure. We
wanted to see it. Ig there a proper
presg for the bodies of the cars? Is
there a proper assembly line? Is
there a proper conveyar belt system?
What are the tools and jige and
fixtures that are there? You lumped
everything together under ‘equip-
ment and machinery’ saying they gre
worth go much. But carg are not pro-
duced like that. That is why we
wanted to have a look ...

MR. DEPUTY-SPEAKER: Mr.
Indrajit Gupta): Why do you want
their permission? You can yourself
go and see.

SHRI INDRAJIT GUPTA: I will
not be allowed to enter, 8ir. I don't
want to go and get beaten up ...

MR. DEPUTY-SPEAKER: It is a

public company; you can go and see
it.

SHRI INDRAJIT GUPTA: That is
not allowed; you have to get permis-
sion. Anyway, the first thing that I
am saying is this: The argument
which hag been advanced—namely,
that because there ig a very valuable
asset (which all these years had
failed to produce anything) it had to
be taken over immediately; otherwise
they cannot have the car factory in
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the public sector—this argument does
not wash at all. The real reason is
what they have said now that some
other party was trying to grab it.
That other party belongs to a gentle-
man and hig friends who were very
much jn the good books of the ruling
party not long ago. I don’t want to
mention any names; otherwise there
will be a pandemonium in the House.
This was a domesti¢ quarrel. So this
ordinance hag been promulgated. No
public purpose has been served by
promulgating an ordinance in order
to settle a domestic quarrel or to
forestall gome people whom they con-
gidered to be their rivals in this
domestic quarrel as to who is going
to grab Maruti. That is why I am
saying ‘domestic quarrel’, This is the
most cynical step that has been taken,
absolutely violating the very basis of
President's right to promulgate ordi-
nances. It is not meant for the pri-
vate purposes at all. The learned
Law Minister made a lot of play yes-
terday. He wag entitleg to because a
question has been raised by so many
people, thig labyrinth regarding assets
angd liabilities and all that. One thing
Y could not understand. He tried to
show that the figure of Rs. 43 crores
is enough and is adequate to meet the
liabilities under categories 1 to 4.
He djsmissed category 5; it does not
count’ he said. Categories 1 to 4 are
mentioned in the schedule. He said
all the liabilities of categories 1 to 4
would be met out of the amount.
That js what he told us. If that is so
then may I know why you have not
put them into one single category,
and gay, it is so much? Why do you
say in Clause 19 of the Bill, ‘provided
there is money left after paying the
liabilities in category 1, then only de-
mand of category 2 will be met’? Only
after demands of category 2 are met,
then only, the demands of category 3
will be met; otherwise not. If money
. gets exhausted in the earlier category
the latter category will have to ‘suck

Ord. and Maruti Ltd.
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their thumb’. But the Law Minister
told us in 50 many words that this
total amount which the House is being
asked to vote is adequate to meet the
liabilities of category 1, 2 3 ang 4.
It that iz so, why is not there only
one single category saying s0 much
has to be paid? What ig the need at
all to have 4 categories? Why do
you say, category 2 will be satisfled
only after liabilities of category 1 are
paid? Similarly, all the way down.
Please explain. 1 am not able to
follow it. Then one great point
which he made was about ‘land’ which
had been given by the Government
of Haryana. He said this had been
‘grossly undervalued’. He gave some
figure of Rs. 38. or Rs, 39 lakhs. ¥
find this from the balance_sheet of the
company which were belateq laid in
the library of the House, relating to
1975-76. The company itself shows
the value of the land as on 31-3-75
as Rs. 39,11,483. Later figures are not
available; so I am helpless. What has
the liquidator done? He has accept-
ed this figure more or less. He ac-
cepted the undervaluation which was
done by the company itself, by the
Boarq itself, and put in the balance-
sheet. It is printed there. Please
consult it. The same figure has been
accepted by the liquidator. Some-
body said, the liquidator has gone and
made g gross undervaluation. But he
has only accepted the figure; why did
he do it, I don't know. He accepted
this figure which the company itself
hag put in its balance-sheet. I want
to know whether it is strictly speak-
ing, a legal asset at all, because in
the last balance-sheet also it is writ-
ten under the foot-note that this land
was not registered in the company’s
favour. Now, can it be a legal asset
of the company?

SHRI RAM JETHMALANI (Bom-
bay North West): How can it be?

SHRI INDRAJIT GUPTA: I am not
a lawyer and ! am not a Chartered
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Accountant you please explain this.
This land was not registered up to the
last date. I don't think it can be a
legal asset at all apart from it being
undervalued. Therefore, all these
questions remain unanswered.

NOW. Sil', the norms Wthh have
been followed in this country general-
ly so far, other Members have refer-
red to that, are that the case of take
over or nationalisation of a company
is governed by 5 or 6 considerations
and I submit that not one of those
considerations applies in the present
case. The first one wag mis-
management. If a company was gross-
ly mis-managed, some times Govern.
ment steps in and takes over and we
also demand that it should be taken
over. Will] the Government admit
that the Maruti Company js mis-
managed? They won’t admit it.
Obviously it does not admit it. There-
fore, that one does not apply. Second-
ly, that the threatened unemployment
of a large number of people, to save
them, take over or nationalisation is
necessary. Now, how many people
will be affecteg by the closure of
Maruti Company? Here ig a reply
to a question in the House, It js an
old question put and there was an
answer to that. The figure . given
wag about 500. T am against even
if 5 people are thrown out. That is
a different matter. But at least the
figure of 500 people does not fall with-
in this category of such a large num-
ber of people being threatened with
unemployment that intervention is
necessary by ordinance. The third
criterion js: loss to a large number of
shareholders. They say that they are
not going to pay to any of the share-
holders, in the cases where only
shares were allotted but were not
actually paid up. So, if you tell us
about this, 988 shareholders are
there, according to the data available.
Out of these 988 shareholders, 52 of
them have shareg of one lakh and
above. I -do not know whether these
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shares have only been allotteq to the
32 parties or whether they are sub-
scribed. That he should tell us.
Among them are many top industrial
concerns. I do not know why these
industrialists came into this and
staked their money. For business
proposition or for something else? 1
think they have some business.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Very definitely, to save
their ‘gardhan’ ...

SHRI INDRAJIT GUPTA: ! am
just mentioning some of them.
J. K. Singhanias, Mohan Mekins
Breweries.... These are the people
holding about one lakh ghares. Bharat
Steel Tubes, Pure Drinks—you know
who they are—B. C. Jindal gnd Com-
pany and also Dhirendra Brahma-
chari Aparna Ashram are all holding
one lakh shares. (Interruptions) There
are also two nationalisey banks of
this country who are shareholders.
It ig laso alleged, I do not know
whether it is a fact that there at
least 17 ghareholders who are rela-
tives of Mr. L. N. Misra and
Mr, Jagannath Misra's family. I do
not know whether it is a fact, he
should tell us. Also there are gome
non-existing- people in the share-
holderg list. That is what Gupta
Enquiry Commission’s report said. I
put a question last time that the non-
existence fictitious people were given
shares. One of the Directors,
Mr, Vidya Bhushan js holding 2.75
lakh worth of shares. So, these
people if they have been allotted
shares, which have been subscribed
or paid up, are they going to be paid?
There is no break-up and we do not
know anything about it. About that
20-year agreement between Maruti
and Maruti Technical Services, it has
been mentioned earlier, he shoulq tell
us if that 20-year agreement is going
to continue after nationalisation. Then
some guarantee amount of money is
to be paid regularly to Marutj Tech-
nical Services which is owned and
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operated by a particular family. We
want 10 know that. I find from the
balance-sheet and the report of the
Directors signed by Mr. Chidam-
baram, Chairman of the Board of
Directors at that time that the licens-
ed capacity ig 50,000 cars per annum,
The installed capacity ig described in
the Directors’ words as ‘indetermi-
nate’. What does it mean? I do not
know. The actual production upto
81-3-1975 {s nil. This js Mr. Chidam-
baram’s report, not mine. Upto
31-8-1976, they say, carg : 21. ¥ do
not know where those carg went.
Were they sold in the market? Then,
bug bodies : 82. These are the figures
that are available there, Certainly,
this does not add up to a very
impressive and viable infra-structure
which has to be taken over so that
cheap passenger cars will immediate-
ly begin to be pumped out from this
factory. It is not so simple, every-
body knows that.

In the figures given for the working
results of this company, the total
deficit for 1975-76 ig Rs. 1,58,64,390.
But this is also not a proper state-
ment because no provision hag been
made in this for depreciation of the
fixed assets. The arrears of deprecia-
tion on 381-3-1976 amoumt to
Rs. 18,18408. That has to be added

up.

Now, all these things add up to
something, One is that this unseemly
haste in getting this ordinance pro-
mulgated was not for any public pur-
pose whatsoever. The automobile poli-
cy is also very very relevant to this
and a number of Members have spoken
about this. Here, s0 many champions
of the public sector have suddenly
emerged. If you see the automobile
policy that this Government has fol-
lowed, broadly, it moved through
three stages. At first it was that the
‘economy’ car must be produced in
the public sector with foreign colla-
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boration. That was the lipe
were putling long before Mr,
Gandhi appeared on the scene.
second stage they came to gay : N
we cannot set up in the public gector
an economy car with foreign collabo-
ration because with our present level
of industrial development, it is very
very difficult. The only posgible
thing is that the existing units,
Hindustan Motors and Fiat peagle
should be allowed to expand their
capacity. That wag the line which
wag followed for gome time. Thirdly,
when the Maruti project appeared,
suddenly all this talk about public
sector @isappeared and we were told
that the cars would be produced
indigenously hundred percent in the
private sector. The moment, mis-
fortune has overtaken Mr, Sanjay
Gandhi, we are coming back to this
again that there must be a public
gsector factory producing passenger
cars. What is their policy? I would
like to know.

i

o

&

They are giving the highest priority
to the manufacture of private cars.
I am surprised that many members
are. supporting it. In our country
you want to give top priority to pri-
vate passenger carg when crores of
people are not able to move about in
our big cities because of lack of pub-
lic transport. There is no public
transport worth talking in this coun-
try. People are travelling by buses
risking their lives and limbs. That is
what should be given top priority.
Instead of that we are giving top
priority to producing passenger cars
which will never be priced less than
fitty or sixty thousand rupees. How
many persons in this country can
afford that? Deliberately a confus-
ing report has been put out.

I will conclude now by quoting
from the report of the Board of Direc-
tors of 27th August, 1976.

“In view of the alarming situa-
tion in the automobfle Industry ..”
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They are not saying in view of the
promising rosy picture,

“In view of the alarming situa-
tion in the automobile industry,
especially passenger car industry,
and the Government policy to per-
mit passenger car manufacturers
to diversify their production ...”

Since passenger cars are facing a
crisis all over the world not only
bere, some time back the Govern-
ment gave permission to passenger
car manufacturers, Birlag and others
to diversify their production.

“ _,. the Board of Directors
decided to diversity the product.”

By diversification of product, they
began building bus bodies. I do not
know, how many bus bodies and road-
rollers were built. Now, we are told
that this step hag been taken for this
reason. ! totally oppose thig Bill, jt
is an absolute fraud on the presiden-
tial power of ordinance-making in
this country. It is serving no public
purpose whatsoever. If they want to
set up a public sector car factory, I
welcome it but they must come for-
ward with a proper project report
and detailed scheme how they propose
to do it. There is nothing like that.
It doeg not exist at all. It is being
done simply to forestall certain rivals
of theirs within their own camp, who
are engaged with them in a domestic
quarrel and whom they do not want
to grab that factory. So, they have
taken thig action,

oft ghw gmTimnT (feifiT) -
qrraT, & af ey ot swafaar aady
Ty & I F fgear ayEmEEr &
g & Wi ag Faw wrefq FA A4 ¢
forat fir aYETREY ST ATEW & AT
AN g e gfrdm &
W St & g ) oft 1€ T A I
- wive e faear aifgy s W
WO ST F A w9 I

wier e wfgd 1 9y fine oft e
% § ag wrefe fafade w1 v §
Iq9 aH T A1 gwar & fr ag Arefr
fafaey & aong arefa wry wafafaey
2

& qg aTa WTTH MFA QAT AT
g f5 e w1 A, g dik ot
9 Tt &, o W W aEr Ay
M fewpa i ga) | weeT BT
afew T A A Y foafr F s W
smafdt FmwEr Sfaa g 7 ATt
{wr ¥ ferg savar Swanlt § a1 gl i
SUTET I € ? ag Wt oW FIT W
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¥ g% g § W @ 50,000
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ATHAT 4T | WX TGH WO HAr AT
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* IR ¥ W aw & fowd w5 sfmr
TRy €, O S TAEHE A7 wEME
faor Y, w1 I A H W7 I
gt Ta geir ?

o BB *wRETT TN
#® o€ Wi PeEer A fxar
g WEaEwmwE ! oy
e Fg WA aE &, W feww
feqrdie A @Y. ok At 5 6
afFT o BR-BI¢ wwawT ¥, IAET
Fr gem 7 grefa fafgEe & am
QX FIFETATAE 1 T A
SRIT AT AH ETET A 0

F AT TEA JAET ATESTT A
qrEfq #1941, & AT qE ARAT F
39 Arefa & fom q9at #7 T #g agi
g | AIEd Wd Fg 8§, W9
AT & | SfEA gaTy ag §IFTE UF
ST WTY AT HgS IF WT &1 AR
g FEarn uEdr @, e |
#1 fewz oo, afes foms e,
SqEA, TS Ag gnm | SEWT
ST W T AR FO FET AG
W@ & afuw #=Sr s w9 F1 A=
FRT 9F T FC I & fag anfge
1 AfFT & T T AW ggE
& fog ag fFar e @ iR 98 a&
F AW X UH FER QA | ..
(sgaena) ... N FBHT L WE 9

Gangwar, I don’t think what you say
ig correct. He has not made any
derogatory remark against the Judges.

T mmg@afFagd

N7 - g FMT AT . FHEA AW AW R W 2 ER 4T

X RN IR YT Iy FHE w7 & fog 1w ¥ ¥ o ag g

w0 oL oW ., 9 A R i B
1 fafer ¢ 1| W ag wET
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MR. DEPUTY-SPEAKER: Pleaze
do not go to America; it is very diffi-
cult to come back.

! ghw gmT T . W
arefa Y €fear 1 aeGE wq T |
WA & g T & waeAr I gEvq
%@ g ! .

SHRI A. K. ROY (Dhanbad): We
have got the misfortune of suffering
successive hazards of various ordi-
nances in this winter session. 1 feel
this is the worst session we are fac-
ing. 13 October was really unlucky
13. After NSO this Bill should be
called MASO, Maruti Security Ordi-
nance; it is nothing but that. The
Bill seeks to ensure the security of
Maruti. There are constitutional, legal
and technical experts within this
House who could drive Maruti with-
in this House in the last ten years
but then Maruti moved only within
the House, never outside. There are
some constitutional, technical and
legal experts who knew how to put
a brakg on Maruti since 1968 when
licence was applied for.

The National Security Act which
we passed just now highlighted the
question, the attitude of the govern-
ment; the Maruti “Security” Bill
which we are now considering ques-
tions the integrity of the government.
1 never thought that this government
would come up with this Bill. I knew
the Congress people; they used to be
intelligent people; they knew how tc
do unfair things in a fair way; un-
like parties like Janata, they are not
fools. I thought they would not be
coming with this Bill but they have
come. I would like to appeal to
Congress Party because it questions
their integrity. 1 have a strong feel-
ing that had Nehru been alive, he
would not have allowed Maruti to
come up. That is my feeling. This

" ix debasement of Indian politics. Hon.
friends argued all aspects of legal,
constitutional and technical matters,
thty said how it was a fraud on
-the country. It is a wmoid issue.
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Maruti is not an industry; Maruti
is politics, most cancerous politics in
our body politic. 1t is a disease. Ma-
ruti symbolises the worst disease in
our body politic, that is the ‘son
disease’; it is the symbol of son
disecase. I say they have got every
right to be autocrats and we have got
every right to pull them down. But
they have no right to get degenerated.
You know degeneration in politics is
infectious.

14,00 hrs.

That infection does not remain con-
fined to the treasury benches, it in-
fects us also. 1 tell the Government,
you have no right to corrupt you ard
corrupt us and corrupt the country.
Our Law Minister yesterday gave a
seemingly convincing speech. In our
courts, we used to have two types of
lawyers. One type of lawyers we
engage in bail matters. They used to
bail us out. Another type of lawyers,
we engage for acquittal. Yesterday
when 1 heard our Law Minister, 1
found he was used to bail the Minis-
try out and not for acquittal. He
could not explain any of the basic
things pointed out by the opposition,
how it was justified that an invest.
ment and acquiring property of Rs. 6
crores, if 1 take their version, would
help us to start an undertaking of
Rs. 500 crores, how it is being estab-
lished that manufacture of passenger
cars comes within our priority, in a
country where still more than 50 per
cent live below the poverty line—he
could not explain these things. He
said, Delhi Automobiles had started
liquidation proceedings and the case
would be heard on 17th. He could
not explain how he could presume
what decision the Punjab High
Court would give. He could . not
explain why it was necessiry to
incorporate that particular section
whereby total compensation has to be
given within one month, before Par-
liameént sits, whether that is also part
of the thing for which Delhi Auto-
miobiles have gone to the Punjab
Bigh Coart. He could not juitiy,
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how it became necessary. He could
not justify the creation of Maruti. He
could only try to justify the cremation
of Maruti, how bona fide they are
making the cremation. So far asg the
House is concerned, if Maruti is good,
it should be yetained; ijts remains
should be retained. In that case, we
are ready to pay even more. Instead
of Rs. 4 crores, we can pay Rs. 8
crores, if it symbolises anything good.

MR. DEPUTY-SPEAKER: You are
sanctioning Rs. 8 crores?

SHRI A. K. ROY: Yes; Rs. 4 crores
more than what is provided here, if
it symbolises something good. But if
it symbolises something evil, some-
thing cancerous, it should pe allowed
to die a silent death. This is what

I feel. Maruti represents lack of our
-character. ..

MR. DEPUTY.SPEAKER: When
people die, they become silent. What
is silent death?

SHRI A. K. ROY: When people die,
they become silent, but those who re-
main start shouting. We want that
it has died and it would remain silent
and others also should remain silent.
That is what I mean by silent Jeath.

People have come out with all those
things—Industries Development and
Regulation Act, sections 18A, 1BAA
etc. and how it has relation to sec-
tions 15, 16 etc. I do not want to go
into all those details, as to how they
are circumventing the law. Legal
and technical experts are there; they
will come out with that. I only want
to emphasise the morality aspect. It
iz the morality of the Government
which is now in question. Otherwise
nobody would have questioned the
acquisition of this undertaking. In
this Parliament itself we are having
sc many Bills. On each and every
Bill the Opposition are supporting the
tike-over of the management by the
Government. The Minister has said
that while they are becoming the
Minhich of soélalisin, we are oppos-

AGRAHAYANA 127, 1002 (SAKA) . Disapp. of 286

Trensf. of Undertakings
(Adq. & Trunsf. of
Undertakings) Bill

ing the take-over. [f they are serious
about nationalisation of automobile
companies, there is the Premier Auto.
mobile Company in Bombay where
the public financial institutions have
got 35 per cent share. It is not work-
ing; it is mis-managed, There is
workers’ unrest. Is the Government
prepared to nationalise it? They have
said that they are against anti-mono-
polists. Have you got the courage lo
touch the TELCO or the Hindustan
Motors, which are producing below
capacity? They have got no courage.
The total capacily of automobile in-
dustry in the country is more than
50,000 but we are producing only
30,000. Can he touch any of these
big monopolists so that the total

capacity could be utilised? No.

I oppose this Bill because it was
not only unnecessary but it is acquir.
ing a non-existent undertaking, some
invisible workers and everything that
could not be seen.

Not only that, I would like to add
a few words. Although they have
got no respect for the Commissions,
yet I say that if there is any respect-
able Commission which has come out
with a good report, it is the Gupta
Commission. I have got no illusion
about the Indian judiciary. 1 know
what they are. I know that the
judges are also not above class poli-
tics. But if there is any objective
observation, that is from the Gupta
Commission. I would conclude by
reading some excerpts from the Gupta
Commission’s Report.

“The affairs of the Maruti concern
appear to have brought aboui a
decline in the integrity of public
life and sullied the points of admin-
istration, Legal and other require-
ments were brushed aside and
accepted norms of behaviour were
forgotten. There was an atmos.
phere of fear then prevailing. And
the fear was real.”

Now, we are going to nationalise
this fear.
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j ®T & agi 90 HATT wAY qAr & N
fe seramo Mmoo
fe sawr wsHhawor v & I w7
fer g, 3w *1 agw 3o g

We read in our childhood that when
money is lost, nothing is lost, when
health is lost, something is lost but
when character is lost, everything is
lost. We are not only losing Rs. 4
crores of money, it is nothing, not

only we are witnessing a total de-

generation of ruling party-—something
is lost—but today with the nassir~ of

thig Bill we will reach the last stage,
the character would be lost.

ft  omaw i fay ¥aq
(wimer ) : A SUTEEe WEIEA,
wTE ¥ T ¥ ® ¥ uF 99 g
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SHRI BIRENDRA SINGH RAO:
e price of onions now is much high—
bout three times the price that the
mers got during the regime
which was probably being supported
by you also.

SHRI JYOTIRMOY BASU: where
were you? (Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur). It is a very serious
matter and the hon. Minister is taking
it so lightly.

SHRI BIRENDRA SINGH RAO:
am taking it lightly because 1 am
appy that I am able to do my auty
towards the farmers, as a Minister
resenting the farmers In this Gov-
ernment. But you have got no res-
ponsibility. Therefore, you can take
it ligntly and you can play with the
farmers. PR |

The price of onion in Maharashtra
is Rs. 50 on &n average, per quintal,
in Andhra pPradesh—Rs. 75 and in
Bihar—Rs. 83 per quintal. At present,
the Government has been purchasing
for export as a commercial operation.
But if need be, when we see that the
prices of onions are going down and
there Is no purchase of onion in Maha-
rashtra and Gujarat—these are the
Itwo States where the onion crop pro-
bably is more than the local consump-
tion—both the NAFED and the Maha-
rashtra Government are prepared to
start operations as a support measure.

Potatoes are alsc seeling at a good
price. Tn Bombay, potatoeg are selling
at Rs. 205 per quintal, in Patna—
Rs. 150 and in Farukabad—above
Rs. 125. Remember, last time, it was
Rs. 15 in Farukabad for a bag of
potatoes. In Kanpur, it is selling
around Rs. 150 and in Delhi, the price
1§ around Rs. 155.

You know the prices of paddy that
we have fixed. You know the fast rate
of procurement of paddy at present.
We hope that with the measures that
the Government is taking the far-
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for agricultural produce (CA)
mers are fully satisfied. The Prime
Minister has asked the Chief Ministers
that if there are any genuine grie~
vacances of the farmers, look into them
sympathetically ang talk to the Cen-
tral Government. The Prime Minister
is always worried about the welfare
of the farmers as has been seen from
the policies her Government has pur-
suea ever since this Government took
orice 1 January. (Interruptions)

SHRT BIJOU PATNAIK (Kendra-
paray: If the farmers are satisfled,
then why this ggitation?

SHRI BIRENDRA SINGH RAO:
If Mr. Patnaik is not satisfied and
if certain,.. (Interruptions).

st wdtew awd (fgm)
neaer SfY, .. (saEwma) ...

N §3 feg wa ;. aEEy
SiY, WOHT @ FHE ¥ FE AedE
g |

ot wikm amdt g gETd
T B A g, 4 F AT A §

SHRI BIJU PATNAIK. You are
looking after the farmers by shooting
them down.

SHRI BIRENDRA SINGH RAO:
We want no repression against far-
mers. We also want that the farmers
snould not resort to violence, We do
not like the path of violence. If the
farmers are being misled by certaln
political leaders, 1 only feel sorry for
the farmers. As a sincere friend of
the farmers, I would only advise them
to recognise their true friends In us
and not the people who are expioiting
them.

st W wwE qEm (-
q) : wemer S, feegeaw feaEr
F W 7 WX TG T 90 ¥igwma
AT @Al 9% AT SHY wafgd FAT
7 fAdiT w7 & | mmfew § F=Ar
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should learn the history. (Interrup-
tions) You want to know that story,
_but time does no¢ permit me to tell
It was only to satisfy the interest of
an individual that thig policy of the
Government was reversed and licence

was given to Maruti Limited. You

should know that. Now, the question
of nationalisation has come in. May
1 put this question; When and how
the priority has been determined?
With the automobile industry today
at this present level of industrial
development and with the require-
ment of other needs of the country,
social needs, whether the automobile
industry should enjoy the topmost
priority at this present stage of indus-
trial development and having regard
to other economic siluations in our
country? Who is to determine it? 1Is
it . .the Planning Commission? No.
Sir, I want to give one illustration,
No priority is determined or no prio-
Yity is given to any public seclor
project unless it is processed by the
Planning Commission. For example,
for West Bengal Haldia Chemical
project is hanging fire for more than
38 years. I mention only one. Now,
it has been said by the Government
that after so much of examination,
examination of location, examination
of feasibility report, how it has been
referred to the Planning Commission
and that project cannot be cleared
unless it is cleared by the Planning
Commission. Sir, for a project of
this nature, namely, to have a car
project with an estimated investment
of Rs. 500 crores based on collabora-
tion with foreign parties, has any
project report or feasibility report
been ever prepared? Has it been
examined by the Companv Affairs or
hag it been examined by the Ministry
of Industry, or has it been cleared by
the Planning Commission? Sir, the
angwer is No'. This procedure has
not . been followed. Why have you
decided ‘upon priority for automobi.
lest - Why not for fertilisers, why not
- for & spper thermal plant, why not
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for a power plant, why for a project
to manufacture cars® Therefore, it
is arbitrary. They have not followed
the set procedure. This has brought
about distortions in the ecopomic
policy of the Government. This is
more important than anything else.

Everybody wiil agree with me that
every project report is preceded by a
location survey report. I want @&
public sector project for the manu-
facture of cars, but why is it at Gur-
gaon, why not at Durgapur, why not
at Avadi, why not at Bangalore?
Who has determined the location site?

AN HON. MEMBER: It is Bansi
Lal.

SHRI CHITTA BASU: If it is Bansi
Lal, then God help the nation.

That procesg of location survey has
not been undertaken. Therefore, it
has not alsp followed the specific pro-
cedure. :

A question hag been raised regard-
ing the availability and the value of
the land. Some Member opposite
made out a point that the valuation
of the land that Maruti now possesses,
illegally or legally, I am not going
into the aspect...

SHRI SOMNATH CHATTERJEE:
You can assume illegally unless prov-
ed to the contrary.

SHRI CHITTA BASU: The evalua-
tion of the land is the main considera-
tidbn, the asset of land is the main
consideration. In my constituency I
have got a closed industry, an engi-
neering industry in non-ferrous
metals.

SHRI SOMNATH CHATTERJEE:
Have you got a viability report? If
you have got a viability report that -
will not be taken over.

SHRI  CHITTA BASU: The com’
pany is in possession of a large area
of land. Does possession of a large

area of land as an asset qualify a
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factory or a unit to be taken over by
the Government?

SHR] SOMNATH CHATTERJEE:
That lang belongs to the company,
which is not the case here,

SHRI CHITTA BASU: That parti-
cular company has got the lang in
legal possession. It has got 230 acres
of land in its legal possession. Ig
that the only qualification? Doeg this
single fact qualify it for being taken
over? If so, why is this yardstick
not applied to other units all over the
country? The answcer is no. Had
the Government attiiude been not
mala fide but bona fide, they could
‘have requisitioned the lang under the
existing lawg of the land and then
set up another company there, even
this car factory itself, in that land.
Why have they circumventeq that law
itself? Why was the lang not acquir-
ed again?

As I mentioned earlier, therg is a
set procedure laid down under the
Industries (Development and Regu.
lation) Act. It has been made clear
abundantly clear, by many Members

of this House, particularly =~ by my.

esteemed friend Mr. Jethmalani. Why
have thev circumventeq the law?
Does Maruti enioy a gtatus akove the
existing law of the land® Is it some-
thing superhuman? Why should not
Maruti be subjected to the existing
law of the land?

It is a deliberate attempt by the
thinnest clique in the ruling party—
I do not say, the entire ruling party,
the ruling party should know about
it—angd that clique in the ruling party
is out tg subvert the law of the land,
to subvert the Conslitution of our
country and to use the facade of
“nublic interest” to subserve the in-
terest of an individual supported by
a clique and a coterie in the ruling
party. Would the members of the
ruling party not rise above the thin-
nes: possible’ cligue in the ruling
pariv? Have they mortgaged their
conicience to that coterie? 1 think,

AGRAHAYANA 27, 1902 (SAKA)

Disapp. of 294
Transf. of Undertakings)
(Acq. & Transf., of
Undertakings) Bill

they should rise above that coterie
and see that the Government’s econo-
mic policy continues in the right
direction and that the laws of the
land are implemented and respected
by all irrespective of anybody.

Lastly, let us know what we are
going to take over. What is Maruti
which is going to be taken over?

MR. DEPUTY-SPEAKER: Till now,
it has not been discussed in the
House?

SHRI CHITTA BASU: Sir, in ihe
Gupta Commission’s report, there is a
suggestion made which I woul,, like
to read out for their benefit. I guote:

“The Commission suggests that if
a joint and coordinateq examina-
tion of the records of the Maruti
Company is done by the Depart-
ment of Revenug ang Company
Affairs and their books of accounts
are audited by a special team, many
more irregularitieg are likely to
come to light.”

Many irregularities have been zl-
ready exposed. Many things have
also been concealed. But many more
things can also be exposed if there
is another special team appointed to
go into the affairs of “Maruti. Before
taking it over, may I know from the
hon. Minister whether they would
constitute such a team of experts or
investigators to go into the affairg ot
Maruti, even at this late state?

In conclusion, T say, T am totally
opposed to this Bill. This Bill is
nothing but a sinister attempt at
converting a private inability into a
public liability. I+ subserves the in-
terest of the thinnest clique in the
ruling party. It is a despicable record
of the arbitrariness and non-compli-
ance of the laws of the land. This
is bad from the point of view of law;
it is immoral; it is an abuse of the
parliamentary majority. Therefore, 1
hope, even at this last stage, the good
sense will dawn on them and they



205 Stat. Res. Re: Discpp. DECEMBER 18, 1960 of Marxti Lid. (Acq. & 204

Transf. of Undertakings)
(Acq. & Transf. of

{Shri Chitta Basu}

wiil fight against the clique and sub.

serve the interest of the nation as a
whole,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Mr. De-
puty-Speaker, Sir, I would not at ali
like tn use the langusge which “the
hon. Members on the other side have
been using because, probably, they
are left with that only. As far as
the argument part of it is concerned,
I will take up the main issues raised
by them yesterday and today.

The first thing and the most Impor-
tant thing is about the automobile
Industry. Most of the friends on the
other side have been trying to keep
the automobile industry either in
beautiful cars or just beautiful jar-
gons that they had coined. The auto-
mobile industry in the country and
the policy of developing the automo.
bile industry in the country is not the
outcome of aqd hoc-ism at all. I would
tell you. I could read out the state-
ments, etc., of people who made com-
ments, not knowing that they were

only contradicting themselves in the
past.

We have not deviateq at all from
our industrial policy and from our
economic policy. We have taken this
decision in view of . the industrial
policy of ours, not only of today but
the industrial policy of the Govern-
ment of India headed by the Congress.

(I' Party and the Congress Party. My

friends on the other side have quoted
many instances of that. I only take
them ag they are. Buf the most im.
portant thing that wa have talked
about todsy in respect of industry
and industria)l development is this; n
this age of modernisation where we
Nve-—this is, in fact, indicated in para
34 of the Industrial Policy Statement
made by me on the 28rq July 1980—
what jg Important is advancement of
technology. We want the industry to
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get rid of obsolescence Decause we
want the industry of our country

five for tomorrows fo come; we ;2
rot want the industry to live in yes-
terdays. For that, it is not only...

SHR1 JYOTIRMOY BOSU. What
about unutilised capacity of the
existing units?

SHRI CHARANJIT CHANANA: 1|
will come to each and every point of
yours. 1 am just starting with the
basic thing 8so that you might ulti-
mately realise where you had said ani
where your Party had said. Thost:
pcople who are today deviationists
still reflect, according to you, the red-
ness; may be, you call them maore
leftist or less leftist, 1 Jdo not know;
I would cpme to those things later.

Let me, first of all, talk about the
main issues which I want the Oppo-
sition Parties and the House tg know.

For the industry to live todey, it
has not only to get rid of obsolescene,
you have also fo update the techn«
logy. for the tomorrows to come. Nis
very essential. Mr. Jyotirmoy Bosu
should only think of his own concepts
of modernisation which his mother
countries have been talking about.or
his fdther countries have been talking
about. I am talking of the advance-
ment of technology that we have
talked about. We have also talked

_about transfer of technology,

As far as the automobile. industry ¥
the country is concerned, the autom.-
bile industry in the country is obsolete
and has refused to grow up in the last
few decades. This is not ,only the
statement of our Governments but
this has also been the statement of
Mr. George Fernandes. I only want
him to know that what he:‘t:been
i may be he had stolen gamo.
i’l:xy;ngf‘romyt:ur earlier statements. gu‘
he has found it convenient to abstain
himself e do nat know whether
should, call it abstaining or whether
he hag abaconded as he did during
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industry, one is ‘updating of the indus-
try; the other is the special things
Miating to the automobile industry.

sutomobile industry, I
would say that it is net zero, it is be-
dow zero. We have ssid in our indus-
trial policy also that one particular
gxcuse that the industry gave, within
the protected tariff walls, was that the
domestic demand was not enough for
them to change their dyes. So. we
did make a mention of the transfer ot
technology and advancement of tech-
nology in our industrial policy and
said that it would not only be the
domestic market which would deter-
mine the zize of the industry; we said,
“If you kelieve that you cannot avail
of the ecoonmies of the scale which
k’"’ units do, ‘try to produce things
Wwhich have internationa} market ori-
entation, so that your domestic
demand ig not limited to ‘X’ number
of products which you are making”.
1t is not only the product; we would
Tike them to change even the product
mix also. International market orien-
tation is a must now,

tyjking of wpdating the technology,
my friends on the ather side must also
make an affort to update the techno-
logy of filibustering also. That is
#is0 very esssntial. He talked of and
to-day also members talked about the
vHigsure of automobile units in West
Ewrope and in Americs. They must

try fo understand why that is happen-
ing, That is happening because of
the cost of production, the hyper-
inflation created by the oil crisis and
many other reasons including the high
labour cests. All this hag in fact put
their survival to-day in danger and
they cannot stand the competition of
countries like Japan and South
Korea,

Now, for their survival these coun-
tries are realising—you must under-
stand; ang if you know the inter-
national market situation—the only
way out for them is to resort to and
an economic participation with such
countries which have mainly two
benefits: one is the benefit of low cost
and the other is the benefit of an
infra-structure which has the caapcity
to absorb the latest technology. Indis
is one of the rare countries which give
them both these benefits and for that
very reason, these countries are com-
ing to us for economic participation.
That is one thing why my friends
talk of as a thing which appeared
fiction to them because they shudder
realities, It is not the export com-
mitment, it ig the exports for them for
which they come and they give you
export commitment. It is a simple
matter of economics, of the law of
supply and demand. With a low cost
of production and a cheaper cost of
the capacity to absorb the technology,
the only countries which can give
them that benefit are the developing
countries like India... .

PROF. MADHU DANDAVATE: Are
there no oil constraintg in our coun-
try?

SHRI CHARANJIT CHANANA:
Prof Dandavate has put a very inte-
resting question. You only saw to the
oil constraints. 1 have told you the
two factors. One factor is the bene-
fit of the low labour cost and the
other is the capacity to absorb. (Inter-
ruptions) Kindly listen to me,.:
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SHRI INDRAJIT GUPTA: Our
Capitaliat in this country is complain-
ing all the time that the wages are
too high,

SHR1 CHARANJIT CHANANA: |
am glad that Mr, Gupta is taking on
behaif of the capitalists. Earlier also
he wag talking on behalf of the capi-~
talists.

The process of transferring the
technology now has undergone &
change, In view of the difficulties
being faced by the industry in - the
West, the process of transfer ot
tedhnology also has undergone a
change. There was 8 time when
transfer of technology was used by
the developed world ag a nomencla-
ture which suited them and under that
caption they were transferring the
obsolete technology to us. It is high
time they know that they can trans-
fer the software to us and we have
the capacity to absorb that software
and convert that into hardware and
our automobile industry which is a
generation behind will get updated.
‘We think here that it is very essential
that we update our technology...

SHR1 JYOTIRMOY BOSU: This is -

the only sphere left now and we have
updated in every other gphere?

SHRI CHARANJIT CHANANA:
We have | decided on division of
labour. They have updateq filibus-
tering and I update the indystry. This
is the division of labour we have
come to.

- Now, Sir, the first thing is: the
automobile industry does not cover
cars alone; secondly, my hon. friends
were talking of the priorities of
the gutomobile industry in the indus.
tria} infrastructure of the ‘country.
My friends must know that the guto-
mobile does not include cars alone;
automoblle also includes buses; auto-
mobile . abio - :includes trucks, The
benefit of the trutks hud buses ‘and
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their utilisation would go to the com-
mon man and if we are able to pro-

duce with our efforts carz which have
fuel economy and fuel efficiency, thp
cars which will have the efficiency ot
lower cost of production, I personally
fee] that we should not suffer from,
that compiex; we should not speak out
of the complex which I am surprised
that the people do; now they are
talking against the car _(Interrup-
tions) I am talking of Mr. Fernandes
who talkeq about the car as a luxury

jtem in an interview along with his
photograph given to Business Stan-

dard. An interview was given on the

23t July 1978 when he unfortunately
was the Industries Minister also. It
was published in the Busines; Stan~_
dard of 22-7-78 where Mr. Fernandes

says:

‘l am looking at the car as «
luxury item, but, as a utility item,
(Interruptions)

Mr. Fernandes has looked at the pro-
blem this way. The petro], con-
sumed by the three Indian cars is
twice that consume by some of the
model carg produced abroad. Now

do not kmpow which are those ab

At that time, probably, he was the
spokesman for the outside cars,

u.ﬂ hw.

. [Mr. Seeaxzr in the Chair]

The production of the Indian cars is
cast by dyes that are outmoded. They
consume more steel and are much
heavier. At that time he was also
viewing all these cars' much heavie :
the engine ig also of a much
generation, All these add up l:o
more consumption of petrol. I would
not like fo repeat the adjectives used
by my friends here because they are

~all negative ~adjectives like profes-

sional black-mailers. T would not use
the adjectives at all Last time also
Itoldthehon.uembersthatlwonu
not use these. Now, roruunple
kﬁﬂﬂngofhnnlsamotlelof
sistency. But,whduuitmayh.il
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jit Gupta who, in fact,
1 thmk, took exception and he said
that they will beat him if he goes to
the Maruti tomorrow. We respect
him very highly and he should not
talk any such things,

Mr. Fernandes, on the 15th June
1978—this is under the signature of
Mr, Fernandes—on the 15th June
1978, he signs... (Interruptions)

SHR] JYOTIRMOY BOSU: On a
point of order. He is oath-bounded
by the Official Secréts Act. He is
displaying an official file while gtand-
ing before the House. It is construed
as a serious misconduct. A man, oath-
bound, under the Official Secrets Act,
canot divulge the comunication from
the official file anywhere. It is a
public forum and the press is taking

note of it. (Interruptons)

MR, SPEAKER: You have pointed
that out to me,

'SHRI CHARANJIT CHANANA:
With the permission of the House.
(Interruption)

MR, SPEAKER: You have brought
it to my notice.

SHRI JYOTIRMOY BOSU: I have .

from which document he is reading.
would like you to record my request
ﬂlatltshouldbelmdontheTable
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only difference is: I am only remind-
ing them of facts and figures about
the Maruti Lid. and only I am talk-
ing of the re-structuring of the indus-
try. My friends talked about nation-
alisation . Today I am talk-
ing of that nationalised process which
was proposed by the Government of
which Prof, Dandavate also was part
andparcelatthattime. It is restruc-
turing of the industry, .

SHRI JYOTIRMOY BOSU: He is
quoting from gome document. From -
which document is he quothw? Let
hxm put it (Intm:pﬁm)

SHRI CHARANJIT  CHANANA:
Rule 368 is there. I draw attention to

Rule 368..

THE MINISTER OF LAW, JUS-
TICE AND COMPANY ARFAIRS
(SHRI P. SHIV SHANKAR): These
are notes; you just see; these are
notes,

DR. SUBRAMANIAM SWAMY:
Rule 368 says this:

‘It a Minister quotes in the House
a despaich or other State paper
which has not been presented to
the House, he shall lay the relevant
paper on the .'rable. o

SHRI JYOTIRMOY BOSU: It is a
shameful thing; you have no moral
courage to do so. I saw signature
with my own eyes.

(Interruptions)

MR, SPEAKER Mr. Bosu, why
don't you listen? If he has quoted
fmmanydocummt,wewﬂlneetoit.

SI-I‘RI JYOTIRMOY BOSU' I have
seenslgnlturefrpmhere. .

MR, SPEAKER: I can see if it is &
cecrat&oanpent. Icm._look.lntoit.‘
“SHRI JYOTIKMOY® BOSU: On
Ruhﬂﬂ.!monupdﬁtduder_
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it is & question of displey of a docu-
ment. It is not covered by the rule.
‘We have seen it, at least ten of us. ‘We
‘have all seen him displaying that
paper containing George Fernandes’s
sigoature—ihat light-green note here.
Sir, he has removed them now. (Inter-
Tuptions).

should call fiction ag fiction only and
I am only talking of facts. Their

scheme of nationalisation of automo-

bile industry. (Interruptions)

SHRI JYOTTRMOY BOSU: Sir,
there is no clarification from the
Minister to my point. Let him clarify

that. (Interruptions) I want to know

yhptherhaiswﬂnngwhyitm'me
Table of the House (Interrwptions)

MR. SPEAKEZR: Or if he quoted
from anything, he will have...

(Interruptions)

AGRAHAYANA 27, 1902 (SAKA)

Disopp. of 306
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SHRI CHARANJIT CHANANA: I

. showed the note to them. I will have

the photostat copy of this, Sir. (Inter-
ruplions).

SHRI K P.  UNNIKRISHNAN
): He can say that there
is a signature of his. But he can say

MR. SPEAKER: He can give you

(Interruptions)

SHRI K. P. UNNTKRISHNAN: Let
him g} that be hgs not.said if.

(Interruptions)

(Interruptions)

SHRI RAM JATHEMALANI: Now,
we are entitled to verify whethex the
signature of Mr, George Fernandes is
there.

SHRI CHARANJIT CHANANA: I
never knew that they are so fond of

SHRI K. MAYATHEVAR  (Dindi-
said ig not incriminating with the sig-
mhari: of Mr, George Fernandes. (i‘z-
terruptions). .

SHRI CHARANJIT CHANANA:
Mr, Speaker, Sir, the Janata Govern-
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had been playing with the idea of
nationalising the automobile industry
and interestingly enough, the same
gentleman who was here yesterday
talking about the shings and I won’t
mind quoting if some of hig former
colleagues gay that he is a man of in-
consistency and I think that doeg not
fit in here in a parliamentary system.
Shri Fernandes had his plan for
nationalisation of automobile industry.
Prof, Dandavate should kmow that
better. In hig interview with the
press people, he has again given quo-
tationgs and hag talked of the plus
points of Maruti, He says:

“The operation of Maruti Ltd. can
be coordinated as for instance in
the manufacture of dyes, jigs and
fixtures and toolings with those of
other manufacturers of vehicles.”

This, according to him, yesterday was
junk. He yesterday asked what was
the infrastructure. He refused ° to
accept this as infrastructure whereas
while talking of nationalisation in the
press and otherwise, he admitted one
thing that Maruti had the infrastruc-
ture of modern technology. My friends
here also are talking of the absence
of infrastructure. I would like them
to understand what an infrastructure
means. The infrastructure is the basic
background of a system. Besideg the
value of land, which you yourself have
been talking about, the infrastructure
in this case comsists of one million
feet of covered area, The infrastruc-
ture also covers the basic underground
drainage system; it consists of the
drinking water system and the .other
industrial- water system also. Accord-
ing to them, it is not infrastructure.
I do not know what would be the
definition of infrastructure in relation
to Maruti Ltd.

g

-'My hon. friends also talked of
machines, ‘I would like my friends
know . that one hundred items
machinery including grinding machi-

RE
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nes, milling machines, shaping machi-
nes, jig-boring machines, balancing
machines, laths, gear shapers etc, are
there.

SHRI K. P. UNNIKRISHNAN: Are
these inn working condition?

SHRI CHARANJIT ‘CHANANA:

'Theyareallbeingwtintoworking

condition now, For 33 months, if you
lock up a unit, you have only to clean

. that; that process is on and soon they

would be in working position.

Then, there is a test track all along
the boundary. These are the basic
things which you require for such an
industry. One million ft. of covered
area is not a part of the infrastruc-
ture according to them,

The hon. friends on the other side
talked of the objectives and mention-
ed also about the moderanization. For
the sake of benefit of Shri Unni-
krishnan, even at the cost of repeti-
tion, I would like to mention it again
because he does not show any reluct-
ance in knowing a little more than
what he knows. He talked of the
Brazilian model yesterday. Shri
Unnikrishnan showed sympathy for
the dying automobile units in the
west, He should also know the rea-
sons for that. Their survival lies only
in an economic participation with
developing countries like ours. This
is in addition to what I.am telling on
the basis of facts and figures. °

There was talk of the other objec-
tives and the friends expressed their
doubts. But, I know they were more
for supporting their speeches rather
than anything else, They mentioned
about the generation of employment.
The ratio of employment generated
within and outside an automobile unit
is 1:20.

15.00 hrs.

And!iouldlihemfriem!s,mﬂnd
out and check up these figures.
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He was talking of figures of em-
Ployment of Toyota. He must under-
xum.i that Japan presents the best
possible model of ancillaration gnd it
Produces two effects. One js the
ancillaration effect, and the other is
the spread effect, as far ag their own
country is concerned. So, the object
of Maruti being nationalized and put
into order jis to have, besides modern-
ization of automobile industry, the
generation of a demonstration unit
which can create aa imitation effect,
and other existing units would also
generate employment.

My friends would, and must appre-
ciate that our plans are expected to
generate employment, within the fac-
tory, to the extent of between 7,000
and 10,000. My friend Prof. Danda-
vate was making mathematical cal-
culations. He muss make a mathe-
matical calculation of the employment
potential and employment, on the
basis of 1:20. Then he can find out
the correct figures. (Interruptions)

SHRI INDRAJIT GUPTA: Where
is your project report?

SHRI CHARANJIT CHANANA:
Mr, Indrajit Gupta must ynderstand
that the project report is already
being worked out, if he has seen the
whole thing in the newspapers. A
committee has already been appoint-
ed, and we are getting detailg about
the trafdsfer of technology. It will
only be after we get the details .of
transfer of technology, both on the
complexion and size of it, that the
project report would be finalized.

My friends yesterday tried to mis-
quote the hon. Prime Minister with-
out understanding her when ghe was
talking of some automobile. ¥From
Mr. Gupta's comments, it appears
that he wag talking about project
outline details. When we are talking
about the total range of aytomobiles.
you are trying: to limit yourself to
private car automobiles alone. It is

AGRAHAYANA 27, 1902 (SAKA)
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sometimes a luxury, according to you;
according to us, this would mean the
modernization of the total automobile
industry; and when I am exporting
these items, when I am producing
something with gn international mar-
ket orientation, jt will be to the
benefit of both the Exchequer as well
as the export man. The man here
would also get the benefit of higher
earnings. '

SHR} KRISHNA CHANDRA HAL-
DER (Durgapur) : How many cars
have you exported in 1980?

SHRI CHARANJIT CHANANA:
The question is, how many cars we
have exported. T confirm having told
the hon. Member that the automobile
industry today is obsolete. Secondly,
I have told him that the obsolescence
level is below zero. When I am tell~
ing this, he must get a reply to his
own question.

Hon. Memberg from the opposition
yesterday put a big question on the
number of cars being mentioned.
They talked of 100,000 cars per an-
num, They are thinking it as a fic.
tion. Mr. Unnikrishnan should not
congider it a fiction, because for eco-
nomies of scale, for changing the
dyes and undating a continuous tech-
nology, this is not a big number at
all. Thig is the economic size, the
size of an economic venture—ie.
100,000 cars. Tt may be 50,000 in the
beginning. -

Now, Mr. Satish Agarwal made
another unfortunate comment, May-
be he understands .the things better?
‘He talked of the item ppt being on
the agenda. Maybe in their days
the items not being on the agenda
were discussed? Sir, the item was on
the agenda. I can give even the
number of the item. The proposal
has the regular sanction of the
Cabinet.
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Sir, Mr. Jyotirmoy Bosu and shri
Indrajiy Gupta have soft feelings for
the traders rather than shtreholders
'l'hnt was quite interesting. Shri
Indrajit Gupta asked me as to why
nationalisation wag not done under
the Industrial (Development and
Regulgtion) Act?

SHRI INDRAJIT GUPTA: I never
isked that. [ asked why ordinance?

SHRI CHARANJIT CHANANA:
8ir, although my colleague Shri ghiv
Shankar has explained as to why the
ordinance was issued he refuses to be
convinced by the particular thing for
which there is no solution. Those
people who understand the economics
of industry would also understand the
implications of unwinding. Once you
wind up a unit then putting it into
proper shape is difficult. - Just ima-
‘'gine I -have told you that more than
one hundred machines were there.
You know the value of land. You
know the other things. When on 17th
October I know some decision is being
4zken the only resort we could take
was to ordinance and the ordinance
will become an actual thing after it
receiveg the assent of the hon'ble
House. The nationaljsation was done
in accordance with the Constitution
Entry 42 of the Concyrrent List of
the 7th Schedule of the Constitution
read with Entdy 52 of the Union List of
the same Schedule and sub-entry 5
of the Eptry 7 of the 1st Schedule
appended to the Industries (Develop-
ment and Regulation) Act, 1951.

Sir, the comments made by the
hon'ble Members on the members of
the P‘nme Minister's family were very
untortumto. The value that they
give to Rs. 4,100 wo}th of shares, I
would be glad it they were in fact

tylking about the fate of the share-
holder also. What the share-holders
wm get as ggainst | thdr shares it will
be decided by the’ commlssloner of

Ord. and Maruti Lid.
Undertakings) Bill
Payments within the priority sche-
dule given in the Schedule of the Bill

So, gir, I thank all the hon'ble
Membergs who gpoke and I am sure
now they will come back home and
they will support the Bill

Sir, I request that the considera-
tion motion may be adopted.

SHR; SATISH AGARWAL (Jai-
pur): I have heard with rapt atten-
tion the learned speeches of the hoa.
Members of this House from Doth

- sgides gn my resolution seeking dis-

approval of the Ordinance and also
the motion for consideration moved
by the hon. Minister. 16 Members
bave participated in the debate and
four Members have opposed my
motion. I would not like to deal with
all the points that have been raised
by them but cursovily 1 would refer
to some of them.

1Y

15.12 hrs.
[Sera K. RAJAMALLU in the Chair]

So far as my hon. friend Shri Arif
is concerned, only one point he refer-
red to in his speech and that was—
Virodh ke liye virodh—and I wish to
clarify the position on thig score
This House is very well aware that
1 was one who supported bank natio-
nalisation of six banks done by this
government. I was one who support-
ed their jute mills pationalisation.
Further, many other companies are
going to be nationalised and we are
going to support some of them. We
support nationalisation if it is in the
interest of public, if it is in national
interest. Mr. Bhagat was ynfair to
make a reference to some 19 or 15
years back.

SHRI H. XK. L. BHAGAT: Was it
wrong? Was it not Bharatlya Jan
Sangh to which.you belonged? Do
You deny this?... . (Inderruptions)

313 .
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SHRI SATISH AGARWAL: I belong
to Bharatiya Janta Party and it had
a policy in regard to this. matter.

SHRI ARIF MOHAMMAD KHAN
(Kanpur); If they are sorry for their
misdeeds, we should forgive them.

SHR] SATISH AGARWAL: Mr.
Arif was with us then. I make a
humble request. Since yesterday,
whatever abuses the hon. Members
from the Congress Party hurled on
us, I did not speak even a single
word, did not interrupt even a single
Member in whatever language he
abused us. I am not going tg deal
with thig matter in a political way;
I am looking at this matter jn terms
of economical and finance. So far as
Mr. Arif is concerned, I shall only
point out that we have not opposed
this Bill only for the purpose of oppo-
sition. About the rest, I do not want
to comment on his observationg be-
cause he is one of the youngest lot
who ig coming up and I wish him all
well in his life.

So fsr as the gther member is con-
cerned, I do not wish to comment on
his speech glso because that does not
need any reply. He said something
about the take over of some ashram.
It is not necessary that 1 am one with
all the one hundred things done by
the Janata Party. Even within the
party we have been gpposing so many
things; we did not support everything
that has been done. If some wrong
has been done. does it justify a wrong
being repeated here again? You
have quoted some wrong precedents
and on that basis you are building up
arguments in favour of another wrong.
Being a very eminent lawyer, Bar at
law, you are going to justify the take
over in the background of some take
over which according to you was
wrong. I do not want to say any-
thing else, because I have got great
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regard for him. He did not say any-
thing with regard to my motion. But
this is a fact that despite all these
speeches, Mr. Bhagat, it you do not
get a chance, I shall be too sorry for
it. 1 sincerely wish you to get a
chance. I am sorry you are only
being uded for defending the Gov-
ernment.

The hon. Law Minister intervened
in the debate. I must confess that
his reply in this House was mote en-
lightening, more elaborate and more
satisfactory in comparison to the reply
given by the Minister of State for
Industry tofay, who is in charge of
the Bill. But Mr. Shiv Shankar, you
have not been fair to this House
because you did not put the record
straight, despite the record being in
your possession so far as the Punjab
and Haryana High Court is concerned,
because notice was issued by the
Punjab and Haryana High Court to
the Uniop, of India and the Govern-
ment of India got a copy of the notice
along with a copy of the petition.
Your Ministry is well aware of all
the facts going on in the Punjab’and
Haryana High Court. When you
mentioned in this House that there
was an offer of Rs. 10 crores for
Maruti Ltd, that the assets are much
more and if the Government had not
acted promptly on 13th October, 1980
in issuing thig ordinance, an order
was going to be passed by the Pun-
jab and Haryana High Court on 17th
October and that particular gentle-
man would have grabbed the whole
project—is it a true interpretation of
what you.said yesterday?

THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): Not
interpretation; iy is a fact.

SHR1 SATISH AGARWAL: What
were the proceedings going on in the
Punjab and Haryana High Court? A
scheme of management was flled in
the High Court. Order wag not going
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to be passed on 17th October. It was
only a scheme of management; it was
a date of hearing. What this schemec
of management contained. There is
One paragraph in that scheme of
management. You did not refer to
that. In that it was asserted and it
was a part of the scheme of manage-
ment that the State of Haryana has
revoked itg order and ig wanting back
the land which was handed over to
Maryli. An order of injunction was
passed by the High Court of Punjab
and Haryana and it was a condition
precedent in that scheme of manage-

ment. 1 have got 3 copy of the
scheme of management or arrange-
ment. The High Court should pass

an injunction order restraining the
Haryana Government not to take
back the land because the valuation
of the land, according to the peti-
tioner, was very much more and that
was the main interest. Various issues
were mentioned in that particular
application regarding foreign colla-
boration, offers, price, valuation, land
not being taken away by the Haryana
Government, because they h2d already
cancelled that and issued notice some-
where in 1977-78. So, he prayed for
an injunction from the Punjab and
Haryana High Court. All these issues
were to be heard in the presence of
all the parties including the Govern.
ment of India, Government of Hary-
ana. dealers’ representatives and
workerg of Maruti and then andq then
alone some scheme could have been
finalised. So, you are absolutely
wrong in saying that on 17th October,

- this project would have been grabbed

by somebody. This is absolutely

- wrong. I am sorry to say that you

have given a wrong imptession to this

~ House.

The hon, Law Minister referred to
some inventory. ¥ ean only bring to
your attention—that is already to
your attention—that™ the Local Com-

I
Ord, and Maruti Ltd. 316

Undertakings) Bill

missioner, Mr. Krishan, Kumar, who .
was appointed by the High Court,
went on the spot. He was not given
cooperation. He made a complaint
to the High Court that the inventory
could not be prepared correctly and
truthfully. That is the complaint
before the High Court. Later on, ap-
plications were made that goods were
being removed. On that basis, again,
an official liquidator weas appointed.
That is the position. You should have
brought all the facts before the
House.

I may quote only one line from the
judgment of Justice Harbans Lal,
dated 3rd June, 1977 wherein lot of
aspersions have been made:

“According to the Local Commis-
sioner proper inventory could not
be prepared of the stores and raw
materials.”

SHRI P. SHIV SHANKAR: For
your information, the statement of
assets filed by the Official Liquidator
is of July, 1977 and not June, 1977.

SHR] SATISH AGARWAL: Now,
you are referring to July, 1977. 1
have got a certified copy of the judg-
ment of the Punjab and Haryana
High Court of 22nd July, 1977.

(Interruption)
I quote from page 4 from the Judg-
ment of Justice Bhopinder Singh
Dhillon:

“The balance-sheet for the year
ending 31st March, 1976, of the
Company has been filed, which
shows that the Company is in a bad
state of affairs, and a total loss of
Rs. 1,59,64,390/- has been mentioned
therein.”

This is with regard to 1976.
ther it says:

“In the affidavit of Mr. S. M. Rege
fileq on behalf of the respondent
Company, it has been averred that

l?‘u:-
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the total liabilities of the Company
towards unsecured creditors, ex-
cluding dealers’ deposits, are esti-
mated to be Rs. 1.25 lakhs. The
amount deposited by the dealers
along with interest has been shown
as Rs. 256 lakhs in the balance-
sheet as at 31st March, 1976. On
these deposit; interest for the year
1976-77 would be about Rs. 20
lakhs.... The Income-Tax autho-
rities have approached the Court
claiming lakhs of rupees as income-
tax arrears.”

Later on, he says:

“The Company hag got a very
little assets ag compared to its lia-
bilities. Keeping in view the facts
and circumstances of this case, I am
of the opinion that it is expedient
in the interest of justice to appoint
a provisional liquidator so that the
claims and all other matterg con-
nected with the affairs of the «Com-
pany are properly rationalised and
the interests of the Company and
all other concerned persons are pro-
tected.”

That was the order passed on that.
You did not bring all the facts before
the House. You have very cleverly
tried to impress this House and
through the House to the rest of the
country that the assets are not inflat-
ed and they are true assets and the
assets are Rs. 684 lakhg and the liabi-
lities are Rs. 628 lakhs. I am only
dealing with the figures. (Interrup.
tions) It is not a question of private
sector or public sector. Yqu have it
in the public sector.

. ofr w7 grat® wamem § o dat
(=t wwww @ wn=E) : AEW
Hewg s dwaErg )

SHRI SATISH AGARWAL: I would
not reply to the commentg because
the map speaks the language of his
standard. You have ghown the assets
as on the 22nd July, 1977. 1 will go
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by those figures, because those figures
have been adopted by you and placed
on the Tahle of the House. So, I am
entitled to ask yoy g question. The
assets have been shown as Rs. 684
lakhs on 22nd July, 1977. You have
provided depreciation for twg years
and you have deducted Rs, 27 lakhs.
Now the value of plant and machi-
nery jis Rs. 153.27 lakhs and buildings
Rs. 377 lakhs. The total comeg to
Rs. 530 lakhs, out of which you have
deducted Rs. 27 lakhs. That is per-
fectly all rightt But what about
depreciation, which is deductible
under the income.tax law, for the
years 1977-78, 1978-79, 1879-80 and
1980-81 for the period upto the date
of taking over? Under the income-
tax law, for these 34 years the amount
of depreciation, which is admissible
and permissible according to the rules
lai@ down under the income-tax law,
under the written down value method
comes to Rs. 128 lakhs.

~

SHRI BHIKU RAM JAIN (Chandni
Chowk): How can there be deprecia-
tion when the company is not func-
tioning? (Interruptions)

SHRI SATISH AGARWAL: If even
Minister like Shri Vikram Mahajan,
a lawyer of some standing, go on in-
terrupting, ~what can I do? 1 am
prepared to answer all the questions.
I am now on the question of the ac-
counting procedure adopted by the
Government. You have to see the
value of the asselg as on 13th October,
1980.

THE MINISTER OF STATE N
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): We have to
consider the market value and not
the written down value.

SHRI SATISH AGARWAL: Let the
Minister say that they took into ac-
count the market value. But the
Government is not going to pay com-
pensation on the basis of the market
value.... (Interruptions) The princi-
ple of market value js out-dated and



'nhu. I3 it ot correct? uutn_
"ihapudﬁon. I would Hke to know

- what is the correct value of the amets,

. a8 per the statement of accounts fhr-
nished by you and placed on the
Table of the House, on the dasis of
which you issued the Ordinance.
Under the income-tax law, under the
principle of written down wvalue
method, the depreciation come to
- Rs. 128 lakhs, whereas you have
shown only Rs, 27 lakhs; 0, there is
~ a dfffererice of Rs. 1 crore,

‘Shri Bhiku Rain Jain asked a quis-
- tion how there could be depreciation
whan 'the is closed and the
machinery is not workihg. Under the

inbome-tax ‘law, when the machinery
© {s not working, much more deprecia-
tion is allowed, ‘bécause the machines
become junk.

‘$HR1 BHIKU RAM JAIN: Is it
‘petiiiistible unlér the income-tax
law? .

SHR; SATISH AGARWAL: Yes.

Por the last six years 90 per cent of
the ‘mdchinery is unpacked, and un-
packed machine is no better than
junk. ‘You have not put them to use
and they are lying packed. Some of
the imported machines are still lying
unpacked. Nuturally, one goes not
know whether they are serviceable,
whit is thteir value and whether they
can be put to use.... (Interruptions)
Unpacked machines not in_ use for
several years, lying packed for more
ihgh 6 ‘years. “(Interriptions )‘mn

‘'ordy ‘point is that the wvalua as
‘‘statell, us shown on the floor of Par-
* liament ig nbt corréct. It'ig absolute-
Xy ‘if ‘you take Rs. 1 crore
) denndaﬁon into account, then -the

i

MrChairmnnI
onemoreﬁoint.

Dml‘ty whether it ig of this
errment or of that Government.
Legally that land does not vest in
Maruti, it has not been registered in
the name of Maruti (Interruptions)
That is a different matter. But legal-
ly the position iz that the land does,

not vest in Maruti. (lnmvupﬁons)

.The land has to be taken back by the

Haryana Government, notice has been
issued, proceedings are going on and
80 -you cannot take it imo comsidera-
tion. That is the position. One thing
more. ...

SHrt BHAGWAT JHA AZAD:
The land belongs to Maruti. . .
_ (Interruptions) o

SHRI SATISH AGARWAL: I am
only stating the legal position. You
may say anything, you may -not say

" financial position, what were the pro-

fits made and what were the losses
of this Company? What was the fin-

Income.Tax Départment. For, 1972-
78, the Toés shown by the company is

- Rs. 7,21380. Forlm-ﬂ &is Rs.
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25,89,000 for 1974-75 it is Rs. 60.35,000,
for 1975-76 the losg is Rs. 1,43,37,000,
for 1976-77, it is Rs. 2.38,00,000, and
the total is Rs. 4,74,88,380. These are
the losses suffered by the Company
from 1972 onwards till this date. This
is the position. (Interruptions)

SHRI B. V. DESAIl (Raichur): The
losses are only depreciation and in-
terest. There is pno cash loss, it is
only depreciation and interest. You
explain jt.

(Interruptions)

SHR] SATISH AGARWAL: Rs. 128
lakhs. (Interruptions) Provided only
Rs. 27 jakhs. (Interruptionsi. That
is the position. (Interruptions) Now,
1 would like to know from the hon.
Law Minister an answer to this
question: I8 it not a fact that it
was brought to the notice of
the High Court of Punjab and
Haryana that there gre vehicles, buses
standing within the premises of Maruti
and their valuation is Rs. 34 lakhs?
The High Court passed an order. I
have got a copy of that.

SHR1 VIKRAM MAHAJAN:

Interim.

SHRI SATISH AGARWAL: If there
is no appeal against the interim
order, that becomes final.

Coming to the buses to be delivered
to the State Transport Corporations
and the money to be deposited, if the
buses have not been given to them,
they should be available, and their
value should have been added under
vehicles which you show only as
Rs. 7 lakhs, while it should be Rs. 34
lakhs. If they have been delivered,
then your bank balance or cash in
hand should be much more but jt is
not so. So what happened to these
buses and where are they?

L BN
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This is the order of
Harbansg Lal:

Justice

“It has been urged by Mr. G. C.
Mittal, learned counsel for the
dealers, that a sum of Rs. 34 lacs
and odd is due to the Maruti Ltd.,,
from varioug State Governments
regarding the jobs performeq by
the Moruti Ltd. and that a sum of
Rs. 16 lacs and odd is due to the
Marutj Ltd., from various private
parties and that 9 buses in com-
plete form in all respects and 3
incomplete buses are standing in
the premises of the Maruti Ltd. ...”

Later on, the hon. Judge granted an
injunction that if the buses were
delivered to the respective State
Corporations, the amount should be
deposited in the bank. Where is that
amount? It does not find a place
anywhere. It is neither included
under the valuation of the vehicles,
nor in cash in hand which you have
shown only as Rs. 7 lakhs. So, this
is absolutely hopeless,

Lastly, the hon. Law Minister and
the Minister of Industries have said in
this House that if they had not issued
the ordinance on 13th October, some-
thing would have happened. Thig is
an absolutely wrong thesis a wrong
premise, in order to justify the wrong
they have done. Orders are being
misinterpreted, Mr. Law Minister, I
am sorry to say that knowing the
legal position absolutely, you are
duty bound to defend the Bill and
you did your job. That way I am
doing my duty, and you are doing
your duty, but I say that the argu-
ments that have been put forward
are wrong. I say that the assets have
been highly inflated and liabilities
deflated. Ninety per cent of the
machinery which hag been left in tact
is practically junk, it is of no use.
You have earmarked a sum of Rs. 434
lakhs to be paid for nationalisation,
but you have not appointed even a
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Commissioner for Payment. You
have not formeg the company, though
you have taken the money. You may
have done it now, but you took the
money from the Consolidated Fund
of India on 27th October, 1980 when
it wag still under consideration. You
withdrew Rs, 90,000 from the Contin-
gency Fund.

In this background I once again
say that instead of taking action
against the criminality ang frauds
committed on the dealers, sharehold-
ers and the people of India and on
government departments, as advised
in the Gupta Commission Report, you
are doing something else. Mr. Shiv
Shankar the Law Minister was very
unkind. He is a very clever lawyer.
Whenever there is a weak point, he
mentions the Gupta Commission and
then goeg on to the Shah Commission
and then to Trikha Commission and
then some other commission. He did
not say a single word against the
Gupta Commission’s findings, his con-
science did not permit him.

So, 1 say that you are throwing
Rs. 434 lakhs into a drain. This is
wastage of public money, a blatant
misuse of Presidential powers, a
blatant misuse of the authority of the
massive mandate that you have got.
Instead of ameliorating the poor con-
ditions of the teeming milliong of this
country, you are throwing down this
money, the hard-earned money of the
tax-payers of this country, into the
drain. The story of the Maruti Ltd.,
for the last decade is a story of frauds
and frauds. You are again going to
cheat the public, cheat Parliament,
deceive Parliament deceive the peo-
ple of this country, in order to please
one person. I strongly condemn
your Bill and strongly recommend
the adeption of my Resolution,

Ord. and Maruti Ltd.
Undertakings) Bill

MR. CHAIRMAN: 1 ghall now put
the Statutory Resolution to the vote
of the House,

The question js:

“This House disapproves of the
Maruti Limited (Acquisition and
Transfer of undertakings) Ordi-
nance, 1980 (Ordinance No, 13 of
1980) promulgated by the President
on the 13th October, 1980.”

The Lok Sabha divided:
Division No. 53]
[15.50 hrs,

AYES

Acharia, Shri Basudeb
Agarwal, Shri Satish
Ashfaq Hussain. Shrij

Basu, Shri Chitta
Bhattacharyya Shri Sushil
Bhim Singh, Shri
Chatterjee, Shri Somnath
Chaturbhyj, Shrj
Chaudhuri Shrj Tridib
Choubey, Shri Narayan
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Das, Shri R. P.

Ghosh. Shri Niren

Giri, Shri Sudhir

Gopalan, Shrimati Suseela
Goyal, Shri Krishna Kumar
Gupta, Shri Indrajit

Halder, Shri Krishng Chandra
Hannan Mollah, Shrj
Harikesh Bahadur, Shri
Hasda, Shri Matilal

Horo, Shri N. E.

Jatiya, Shri Satyanarayan
Jethmalani Shri Ram
Khan, Shri Mahmood Hasan
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Kodiyan, Shri P. K
Kunhambu, Shri K.
Kurien Prof. P. J.
Lawrence, Shri M. M,
Mahata, Shrj Chitta
Maitra, Shri Sunil
Mandal Shri Dhanik Lal
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.
Misra, Shri Satyagopal
Modak, Shri Bijoy

" Mukherjee, Shrimati Geeta

Mukherjee, Shri Samar
Nihal Singh, Shri

Pa], Prof. Rup Chand
Parulekar, Shri Bapusaheb
Paswan, Shrij Ram Vilas
Pathak Shri Ananda

Rai, shri M. Ramanna
Rajan, Shri K. A.

" Rajda, Shri Ratansinh

Rajesh Kumar Singh Shrij
Riyan, Shri Baju Ban
Roy, Shri A. K.

Roy, Dr. Saradish

Saha Shri Ajit Kumar
Sarangi, Shri R, P.

Sen, Shri Subodh
Shakya, Shri Daya Ram

U *Shakyawar, Sh-j Nathuram

Shamanna, Shri T. R.
Shastri, Shri Ramavatar
Shejwalkar, Shrj N. K.
Singh  shri B. D.

Suraj Bhan, Shri

Surya Narayan Singh, Shri
Swamy, Dr. Subramaniam
Unnikrishnan Shri K. P,
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Vajpayee, Shri Atal Biharj
Verma, Shri Chandradeo Prasad
Verma, Shri Phool Chand
Verma Shri R. L. P.

Yadav, Shri R. P,

Zainal Abedin, Shri

NOES

Abbasi, Shri Kazj Jalil
Ahmed, Shrj Kamaluddin
Ajit Pratap Singh, Shri
Alluri, Shri Subhash Chandra Bose
Anangd Singh, Shri
Ankineedu Shri M.
Ankineedu Prasad Rao, Shri P.
Anuragi, Shri Godil Prasad
Appalanaidu, Shrj S. R. A_ S.
Arjunan Shri K,

Azad, Shri Bhagwat Jha
Azad, Shri Ghulam Nabi
Bairwa, Shri Banwari Lal
Bajpai Dr. Rajendra Kumari
Baleshwar Ram, Shri

Bansj Lal, Shri

Behera, Shri Rasabehari
Bhagat Shri H. K. L.
Bhagwan Dev, Acharya
Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhatia, Shri R, L.

Bhoi, Dr. Krupasindhu

Bhole, Shri R. R,

Bhoye, Shri Reshma Motiram
Bhuria Shri Dileep Singh
Birbal, Shrij

Brar, Shrimati Gurbrinder Kaur
Chakradharj Singh, Shri
Chandra Shekhar Singh Shri
Chandrakar, Shri Chandu Lal

*Wrongly voted for Ayes.
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Chaturvedi, Shrimati Vidyawati
Chavan, Shri S. B.
Chennupati Shrimatj Vidya

Choudhari, Shrimati Usha Prakash
Choudhury, Shri A. B. A. Ghani Khan

Dabhi, Shri Ajitsinh
Daga Shri Mool Chand
Dalbir Singh, Shri
Damor, Shri Somjibhai
Das, Shri A. C,

Dennis, Shri N.

Desaj, Shrj B. V.

Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.
Digvijay Sinh Shri
Dogra, Shri G. L.
Doongar Singh, Shri
Dubey, Shri Ramnath
Era Mohan Shrj

Gadgil, Shri V. N,
Gadhavi, Shri Bheravadan K,
Gamit, Shri Chhitubhai
Gehlot Shri Ashok
Gireraj Singh, Shri
QGohil, Shrj G. B.
Gomango, Shri Giridhar
Gowda, Shri D. M. Putte
Hembrom, Shri Seth
Jadeja, Shri Daulatsinhji
Jaffer Sharief, Shri C. K.
Jaideep Singh Shri

Jain, Shri Bhiku Ram
Jain, Shri Virdhi Chander
Jamilur Rahman, Shry

Jena Shri Chintamanj
Jitendra Prasad, Shri
Kamal Nath, Shri

Kamla Kumari, Kumari
Karma Shri Laxman

Kaul, Shrimatj Sheila
Xhan, Shri Arif Mohammag
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Khan, Shri Malik M. M. A,
Khan Shri Zulfiquar Ali
Kidwai, Shrimati Mohsina
Krishan Dutt, Shri
Krishna, Shri S. M,
Krishna Pratap Singh  Shri
Krishnan, Shri G. Y.
Kuchan, Shri Gangadhar S.
Madhuri Singh, Shrimati
Mahabir Prasad Shrj
Mahajan, Shrj Vikram
Mahendra Prasad, Shri

Makwana, Shri Narsinh
Mallanna Shri K.

Mallick, Shri Lakshman
Mallikarjun, Shri

Mallu, Shrj A, R.

Mane Shri R, S.
Mayathevar, Shri K.
Mishra, Shri Gargi Shankar
Misra, Shri Harinatha
Misra, Shri Nityananda
Mohanty, Shri Brajamohan
Mohite, Shri Yashawantrao
Mohsin, Shri F. H.

Motila] Singh Shri
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Mukhopadhyay, Shri Ananda Gopa!l
Murthy., Shri M. V. Chandrashekara

Murugian, Shri S,

Muthu Kumaran Shrij R.
Muttemwar, Shri Vilag
Muzaffar Hussain, Shri Syed
Nagaratnam, Shri T.
Nagina Rai Shri

Naikar, Shri D. K.

Nair, Shri B, K,
Namgyal, Shri P.

Nandi Yellaiah Shri
Netam, Shri Arvind
Nihal Singh, Shri
Odedra, Shri Maldevj; M.
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Padayachi Shri S. S. Ramaswamy
Palaniappan, Shrj C.

Panday, Shri Kedar

Pandey, Shri Krishna Chandra
Panika  Shri Ram Pyare
Pardhi, Shrj Keshaorao
Parmar, shri Hiralal R.

Patel, Shri C. D,

Patel Shri Mohanbhai

Patel, Shri Uttambhaj H.

Patil, Shri A. T.

Patil, Shri Balasaheb Vikhe
Pati] Shri Chandrabhan Athare
Patil, shri Shankarrao

Patil, Shri Shivraj V.

Patil, Shri Veerendra

Pattabhi Rama Rao, Shrj S. B. P.
Phulwariya, Shri Virda Ram
Pilot Shri Rajesh

Poojary, Shri Janardhana
Prabhu, Shri R,

Pradhani, Shri K.

Prasan Kumar, Shri S. N.

Qazi Saleem, Shri

Quadri, Shri S. T.

Rajamally, Shri K.

Ram shri Ramswaroop
Ramalingam, Shri N. Kudanthai
Ran Vir Singh, Shri

Rane, Shrimati Sanyogita
Ranga, Prof. N. G.

Ranjit Singh, Shri

Rao, Shri Jagannath

Rao, Shri M. Nageswara

Rao, Shri M. Satyanarayan
Rathawa, Shri Amarsinh
Rathod, Shri Uttam

Raut, Shri Bhola

Ravani, Shri Navin
Rawat, Shri Harish Chandra Singh
Reddy, Shri G. Narsimha
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Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijaya Bhaskara

Reddy, Shri T. Damodar
Sahi, Shrimati Krishna
Sahu, Shrj Narayan

Sajjan Kumar, Shri
Saminuddin, Shri

Satish Prasad Singh, Shrj
Satya Deo Singh, Prof.
Sawant Shri T. M.

Scindia, Shri Madhav Rao
Sethi, Shri Arjun

Sethi, Shri P. C.

Shailani Shri Chandra Pal
Shaktawat, Prof. Nirmala Kumari
Shankaranand, Shri B.
Shanmugam, Shri P.
Sharma  Shri Chiranji Lal
Sharma, Shri Kalj Charan
Sharma, Shri Mundar
Sharma, Shri Nand Kishore
Sharma Shri Nawal Kishore
Sharma, Shrij Pratap Bhanu
Sharma, Dr. Shanker Dayal
Shastri Shri Dharam Dass
Shingda, Shri D. B,

Shiv Shankar, Shrj P.
Shivendra Bahadur Singh, Shri
Sidnal Shri S. B.

Singh, Dr. B. N,

Singh, Shri C. P, N.

Singh Deo, Shri K. P,
Sinha, Shrimati Ramdulari
Solanki, Shri Natavarsinh
Sonkar, Shri Kalapnath
Soren, Shri Shibu

Sparrow, Shri R. S.

Sreenivasa Prasad, Shri V.,
Stephen, Shri C. M,
Sukhadia, Shri Mchan Lal
Sunder Singh Shri

Disdpp. 0! m
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Tapeshwar Singh, Shri
Tariq Anwar, Shri
Tewary, Prof. K. K,
Tiwari Shri Narayan Datt
Tripathi, Shri Kamalapat!
Tripathi, Shri R. N.
Tytler, Shri Jagdish
Vairale, Shri Madhusudan
Verma, Shrimati Usha
Virbhadra Singh, Shri
Vyas, Shri Girdhari Lal
Wagh Dr. Pratap
Yadav, Shri Rem Singh
Yazdani, Dr. Golam
Zail Singh, Shey
Zainul Basher Shri

15.54 hrs.

[MR. DEZPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: Subject
to correction the result®* of the Divi-
sion is: Ayes 71; Noes 211. The ‘Noes’
have it, the ‘Noes’ have it. The Reso-
lution is negatived.

The motion was negatived.

MR. DEPUTY-SPEAKER: Now,
Sarvashri. A. K. Roy, Ramavatar
Shastri and Somnath Chatterjee have
moved amendments to the considera-
tion motion. They are all for circula-
tion of the Bill. Shall I put them all
together?

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: I now
put the amendments, moved by Sarva-
shri A. K. Roy, Ramavatar Shastri
and Somnath Chatterjee, to the vote
of the House.

Ord. and Maruti Ltd, -
Undertakings) Bill

Amendments Nos. 8, 9 and 30 were
put and negatived.

MR. DEPUTY-SPEAKER: [ will
now put amendment No. 53 of Shri
Jyotirmoy Bosu for referring the Biil ¢«
to a Select Committee to vote.

Amendment No. 53 was put and
negatived,

MR. DEPUTY-SPEAKER: Now, the
question is:

“That the Bill to provide for the
acquisition and transfer of the
undertakings of Maruti Limited with
a view to securing the utilisation
of the available infrastructure, to
modernise the automobile industry,
to effect a more economical utilisa-
tion of scarce fuel and to ensure
higher production of motor vehicles
which are essential to the needs of
the economy of the country and for
matters connecteq therewith or
incidental thereto, be taken into
consideration.”

The motion was adopted.

Clause 2— (Definitions)

SHRI A. K. ROY; Sir, I beg to
move:

Page 2, line 19,—

for “13th day of October, 1260
substitute— :

“day both the Houses of Parha.
ment pass this Act” (37)

Sir, my amendment is very simple.
That is, the ‘appointed ‘day’ means the
day the Parliament passeg this Bill
not “13th day of October, 1980 which
they have stipulated. What I wanted
to impress is that already a lot of
confusion and suspicion has been .
created for completing the payment
before the House cormenced on 17th.
This is just taking the House for

*The following Members also recorded their votes:

NOES: Sarvashree V, S. Vijaya raghavan, A. A, Rahim, Amrit Patel,
Pasala Penchalaiah, Anwar Ahmad, Ram Chandra Rathi, P. V. G. Raju ang - -

Nathuram Shakyawar.

- . . .Y
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granted. No one knows how the
House would react to this entire ordi-
nance. The House cannot be taken
for a ride. That is why my amend-
ment and the minimum courtesy they
could show to the House is by mak-
ing the ‘appointed day’ as ‘the day
the Parliament passes this Bill'.

Another point about the reason for
promulgating the ordinance, etc. The
hon. Law Minister has said that the
entire assets woulg be liquidated and
all that. But he could not produce
any reason why the entire payment
should be done before the House
commences. On both the grounds I
would say to dispel the suspicion
which is very logical and reasonable,
they should make the ‘appointed day’
as ‘the day both the Houscs of Parlia-
ment pass this Act.’

SHRI CHARANJIT CHANANA:
The reply has already been given.

MR. DEPUTY-SPEAKER: He has
already replied.

I shall put the amendment No, 37.

SHRI A. K. ROY: My point is this.

MR. DEPUTY-SPEAKER: You
make a request to the Minister for
the reply. I cannot force him to
reply. He has already stated.

SHRI A. K. ROY: I have requested
him.

MR. DEPUTY-SPEAKER: I resp:ct

your request. I have to put your
amendment now.

Amendment No. 37 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 2 stand part of the
Bill”.

The motion was adopted.

AGRAHAYANA 27, 1902 (SAKA)
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Clause 2 was added to the Bill.

MR. DEPUTY-SPEAKER: There is
no amendment. I shall put it. The
question is:

“That Ciause 3 stand part of the
Bill.”

The inotion was adopted.
Clause 3 was added to the Bill.
Clause 4—(General Effect of vesting) .

MR. DEPUTY.SPEAKER: There
are t.vo amendments by Shri Sudhir
Kumar Giri and Shri T. R. Shamanna.
Are you moving?

SHRI SUDHIR GIRI: 1 beg to
move:

“Page 3, line 11,—
omit “, book debts”. (1)

SHR1 T. R. SHAMANNA: I beg to
move:

“Page 4,—

after line 12, inSert—

“(7) After all assets and liabi-
lities are taken over and value is
fixed, a list of all assets and lia-
bilities together with value of
such assets and liabilities shall be
sent to the Accountant-General
for verification and to certify the
correctness of the assets and lia-
bilities and value thereof.” (27)

SHRI T. R. SHAMANNA: Sir, 1
want to speak on this.

MR. DEPUTY-SPEAKER: That
stage is over. Now, I shall put the
amendments together.

Ameandments Nos. 11 and 27 were put
and negatived.

MR. DEPUTY.SPEAKER: There
are no amendments to Clauses 5 and
6. So, I shall put clauses 4 5 and 6
together.
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The question is:

“That Clauses 4, 5 and 6 stand
part of the Bill"”

The motion was adpoted.

Clauses 4, 5 and 6 were added to the
Bill.

Clause 7— (Payment of Amount)

MR. DEPUTY-SPEAKER: There
are amendments. If all the amend-
ments are put together, we will have
more time for the Third Reading.

SHRI CHITTA BASU: 1 beg to
move;

“Page 5, lines 13 and 14,—

for “of rupees four hundred
and thirty-four lakhs”

substitute “to be determined by a
Committee appointed for the
purpose”

(2)

SHRI SUDHIR GIRI: 1 beg to
move;:

“Page 5, lines 13 and 14,—

for “of rupees four hundred and
thirty-four Jlakhs”

substitute *“to be determined by
the Commissioner after taking
into consideration the market
value of the land and equipments
only”

(13)

SHRI A. K. ROY: ] beg to move:
“Page 5, lines 12 to 14—

jor “in cash, and in the manner
specified in Chapter VI, an
amount of rupees four hundred
and thirty-four lakhs”

substitute “the amount and the
manner of payment of which
shall be decided by a Committee
of Members of both Houses of
Parliament nominateq by the
Speaker for the purpose”. (38)

Ord. and Maruti Ltd.
Undertakings) Bill

SHR! RAMAVATAR SHASTRI: I
bez to move:

“Page 5, lines 12 to 14—

for “and in the manner speci-
fied in Chapter VI, an amount of
rupees four hundred and thirty-
four lakhs.”

substitute “an amount which shall be
determined by a Committee of
Members of Parliament compris.
ing one member from each politi-
cal party”. (47)

MR. DEPUTY-SPEAKER: If all of
you want to speak, then you will have
more time in the Third Reading stage.
You should give your name,

SHRI RAMAVATAR SHASTRI:
This is a right. Otherwise, you will
not give us any time. .

MR. DEPUTY-SPEAKER: Mr.
Chitta Basu. Only one minute—sixty
seconds only.

SHRI CHITTA BASU: My amend-
ment No. 2 is for this. The bill pro-
vides for payment of Rs. 434 lakhs.
Please listen. In the House, allega-
tions have been made that the assets
are computed at inflated rate and the
magnitude has been deflated and the
Government could not also provide
an offensive coming to assets and
liabilities, the bill provides for the
payment of an amount of Rs. 434
lakhs.

This blanket payment is without
justifying the assets and liabilfties.
My simple amendment is—I think
government should accept it—that
these amounts should be determined.
by a committee appointed to verify
the assets and liabilities ang then to
determine the amount to be paid to
the companies as provided,

MR. DEPUTY-SPEAKER: Shri
Sudhir Kumar Giri. You are given
sixty-seconds to speak.
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SHRI SUDHIR GIRI: After the ex-
planation of the hon. Minister I am
of the firm conviction that this
amount of money is going to be mis-
used. This amount of money is going
only to patronise the persons of the
ruling political party. This is my
considered opinion. ] don't want to
say anything more.

SHRI A. K. ROY: In the debate
much time was spent by members
voicing their suspicion about the
amount calculatej for compensation.
Sir, in any such nationalisation of
undertakings, such things shoulq be
above suspiclon. My proposal is this.
You will be glad to know this. Mr.
Deputy.Speaker, I have given to you
some power in that. I have proposed
that you should decide it. Mr. George
Fernandes challenged the Minister.
The Minister made a counter-chal_
lenge. That wag about the demand
for a Parliamentary Committee. Now,
you, I think, have seen my amend-
ment. It puts you in an important
position. You canp have the committee
and that should decide the total
amount of compensation. The Com-
mittee is to be appointed by you, Mr.
Deputy Speaker.

MR. DEPUTY-SPEAKER: If at all
any such committee is appointed, you
will be certainly given a place there.

SHRI A. K. ROY: May 1 appeal to
the Minister, through you, Sir? May
I make a request that my amendment
may be accepted?
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MR. DEPUTY.SPEAKER: Now 1
will put amendments Nos. 2, 13 38
and 47 to the vote of the House.

Do you want Jdivision? Do you
want it to be put together?

SHRI A. K. ROY: I want it {0 be
put.

SHRI RAMAVATAR SHASTRI:
Put them together.

SHRI CHITTA BASU: I want it to
be put.

SHRI SUDHIR GIR]: I am also
pressing.

MR. DEPUTY-SPEAKER: Do you
want division?

SOME HON. MEMBERS; Yes.

MR. DEPUTY-SPEAKER: The ma-
chine, it appears, is not in working
order. I would request you to agree
to decide it by voice vote.

SOME HON. MEMBERS: All right,
Sir.

MR. DEPUTY-SPEAKER: I shall
now put all the amendments moved
to clause 7 to the vote of the House.

Amendments Nos. 2, 13, 38 and 47
were put and negatived,

MR. DEPUTY-SPEAKER: The
question is:

“That clause 7 stands part of the
Bill”.

The motion wasg adopted.
Clause 7 was added to the Bill.

Clause 8—(Payment of
amount,

further
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SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 5, line 21—

for “in addition to” substitute
“including” (48)

MR. DEPUTY-SPEAKER: [ shall
now put amendment No. 48 moved
by Shri Ramavatar Shastri to the
vote of the House.

Amendment No. 48 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 8 standg part of the
Bill.”

The motion was adopted,
Clause 8 was added to the Bill,

Clause 9— (Managemens etc. of the
Undertakings of the Company)

SHRI CHITTA BASU: I beg to
move:

Page 5, line 38,—
for “one or more Custodians”

substitute “Government company”.
3)

Page 5, lines 40 and 41,—

omit “or the Custodian or Custo-
- diang 8o appointed, as the case may
be’ll (4)

Page 6, lines 1 and 2,— '

omit “one or more individuals

or’ (5)

SHR] INDRAJIT GUPTA: I beg to
move:

Page 5, line 38,—

for “one or more Custodians ap-

pointed”.

substitute “a Government company
, appointed for the purpose.” (14)

Ord. and Maruti L¢d.
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SHRI T. R. SHAMANNA: ] beg to
move:

Page 6,

after line 4, insert —

“(8) For general guidance and
supervision of the new company,
the Government shall, in consulta-
tion with the Speaker, Lok Sabha
and Chairman, Rajya Sabha, appoint
a Committee of Members of the
Parliament which ghall prepare and
submit to the Parliament, a report
on the taking over of the company.”

(28)

SHRI A. K. ROY: I beg to move:
Page 5, line 39,—

after  “Central  Government”

(131

inset in consultation with the
leaders of the Opposition in both
the Houses of Parliament.” (39)

SHRI A. K. ROY: Sir, Maruti Ltd.
being a political undertaking the
leaders of the Opposition should be
taken into confidence. That is why
my simple amendment is that in ap-
pointing custodians the leaders of thé
Opposition should be consulted. 1
think that the hon. Minister will have
no objection to accefting my amend-
ment.

SHR] CHARANJIT CHANANA:
Sir, I do not accept it.

MR. DEPUTY-SPEAKER: I will
now put amendments Nos 3, 4, 5, 14,
28 and 39 to the vote of the House.

Amendments Nos. 3, 4, 5, 14, 28 and
39 were put and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 9 stands part of the
Bill.” '

The motion was adopted.
Clause 9 was added to the Bill.

Clause 10— (Duty to dMiver possession
of the undertakings of the Company
and documents yelating thereto) .
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MR. DEPUTY-SPEAKER: Shri
Ramavatar Shastri to move his
amendment.
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SHRI CHARANJIT CHANANA ){
do not accept it.

MR. DEPUTY.SPEAKER: 1 will
now put the amendment to the vote
of the House.

Amendment No. 49 was put and

negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 10 standg part of the

Bill.”

The motion was adopted.
Clause 10 was added to the Bill.
Clause 11—(Duty to jurnish parti-

culars)

SHRI CHITTA BASU
move:

“Page 6, lines 38 and 39,—

for “such period as the Central
Government may allow in this
behalf”

substitute ‘thirty days from the
date of vesting”(6)

I beg to

SHRI INDRAJIT GUPTA: I beg to
move:

“Page 6, lineg 38 and 39,—

for “such period as the Central
Government may allow in this
behalf”

substitute “thirty days from the
appointed day” (17)
SHRI SUDHIR GIRI:
move:
“Page 6, lines 38 and 39—
for “within such period as the

Central Government may allow in
this behalf”,

substitute “by the 31st January,
1981 (18)

SHRI RAMAVATAR SHASTRI: I
Pbeg to move:
“Page 6, lines 38 and 39—
for “such period ag the Central

Government may allow in this be-
half”

substitute “thirty days” (80)

I beg to
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SHRI SUDHIR GIRI: Sir, this na-
tionalisation is a mala fide operation
on the part of the government. It is
also part of the conspiracy of the
patrons of the present ruling party.
That is why the government has given
time for submitting the inventory.
Why has so much time been given to
them? I, therefore, put forward the
amendment and appeal to the hon'ble
Minister to come forward and accept
the amendment.
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MR. DEPUTY.SPEAKER: 1 put
amendments No. 6, 17, 18 and 50 to
the vote of the House.

Amendments Nos. 6, 17, 18 and 50 were
put and negatived.

MR DEPUTY-SPEAKER: There is
no amendment to Clause 12. So, I
put Clauses 11 and 12 together to the
vote of the House.

The question is:

“That Clauseg 11 and 12
part of the Bill.”

stand

The motion was adopted.

Clauses 11 and 12 were added to the
Bill.

MR. DEPUTY-SPEAKER: Mr.
Shamanna, are you moving your
amendment?

SHRI T. R. SHAMANNA: T am not.

MR. DEPUTY-SPEAKER: There is
no amendment to Clause 14, So, I
am putting Clauses 13 and 14 together.
The question is:

Ord. and Maruti Ltd. e
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“That Clauses 13 and 14 stand
part of the Bill"”

The motion was adopted.

Clauseg 13 and 14 were added to the
Bill,

Clause 15— (Appointment of Commis.
sioner of Payments)

SHRI A. K. ROY: 1 beg to move:
Page 8, line 9,—
add at the end—

“in consultation with the
leaders of the Opposition of
both the Houses” (40)

Page 8, line 21,—
tdd at the end—

“as determined by an Advi-
sory Committee appointeq by
both the Houses of Parliament”
(41)

Here also, 1 plead that an Advisory
Committee should be formed from
both the Houses of Parliament to
assist the disbursements of the
amountg etc. of the Company, to the
Commissioner of Payments. My only
emphasis is that there should be no
hush-hush about this Company. At
every stage, the Members of Parlia-
ment should be consulted, taken into
confidence and involved, so that each
step should be scrutinized, and all the
sources of wrong things, and all pos-
sibilities could be plugged. I think
the Minister of Industry who is sitting
dumb, should stand up and speak
something.

SHRI CHARANJIT CHANANA: 1
don’t accept.

MR. DEPUTY-SPEAKER: I put
amendments No. 40 and 41, moved by
Shri A. K. Roy, to the vote of the
House.
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Amendments Nos. 40 and 41 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 15 stand part of the
Bill.”
The motion was adopted.

Clause 15 was added to the Bill.

Clause 16— -(Payment by the Central
Government of the  Tommissions)

SHRI CHITTA BASU: 1 beg to
move:

Page 8, line 22,—

for “thirty days”
“ninety days”. (7)

substitute

SHRI A, K. ROY: I beg to move:
Page 8, lines 22 and 23,—

for “thirty days from the speci-
fied date” substitute *“a period
specified by the Advisory Com-
mittee” (42)

MR. DEPUTY-SPEAKER: I now
put Amendments Nos. 7 and 42
to Clause 16 to the vote of the House.

Amendments Nos. T and 42 were put
and negatived.

MR. DEPUTY-SPEAKER: There is
no amendment to Clause 17. So, I
put Clauses 16 and 17 together to the
vote of the House.

The question is:

“That Clauses 16 and 17 stand
part of the Bill.”

The motion was adopted.

Clauses 16 and 17 were added to the
Bill.

Clause 18—(Claims to be made to the
Commissioner)
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SHRI SUDHIR GIRI: I beg %o
move:
Pﬂge 9)—

after line 24, insert—

“Provided further that no
claim shall be entertained,
which has been barred by the
Act of Limitation.” (20)

DR. SUBRAMANIAM SWAMY: I
beg to move:

Page 9, line 15—
add at the end—

“Every person who prefers
such a claim shall furnish his
address, telephone number, if
any., and the complete list of
such claimants with their res-
pective addresses and telephone
numbers shall be placed on the
Table of Lok Sabha.” (54)

>HRI SUDHIR GIRI: I have al-
ready made it clear to the House that
this nationalization is a mala fide
operation on the part of the Govern-
ment. This nationalization ig going
to patronize the patrons of the present
ruling party. That is why they are
eoing to give to the shareholders
snme claims which are barred by
limitation. Therefore, I have given
this amendment, so that the payment
ot claims which are barred by limita-
tion cannot be made to the share-
holders.

DR. SUBRAMANIAM SWAMY:
The amendment that I have moved is
a very reasonable one. ] have sug-
gested therein that every person who
prefers such a claim shall furnish his
address, I should have put, his or her
also, telephone number, if any. and
the complete list of such claimants,
their respective addresses and tele-
phone numbers shall be placed on the
table of the Lok Sabha.

Sir, this is a very reasonable re-
quest. Why? There is a general



347 Stat.Res. Re: Disspp. DECEMBER

‘Transf. of Undertakings)
(Acq. & Transf. of

[Dr. Subramaniam Swamy)

feeling that the claimants are bogus,
fictitious, that the money is going to
be distributed for a few people. May
be, that impression j§ wrong. How
to remove that impression? So, if my
amendment is accepted, then, it will
go a long way in establishing the
bona fides of the Government.

So, I quote from the newspaper
Patriot. Normally, I do not quote
from Patriot because I do not believe
what is published in that. So, this is
a letter to the Editor. So, 1 give a
slightly different status from the edi-
torial of the paper to the news item
of the paper. The letter is signed by
Shri P. C. Aggarwal, Secretary Gene-
ral, All India Maruti Dealers Asso-
ciation. The latter js published and
there is no reaction. The letter says
that the dealers will be cheated under
this Bill. And I made some calcula-
tion on the basis of some statistics
they have given, that the dealers who
deposit Rs. 2 crores 40 lakhs, if they
were paid 10 per cent interest, then,
using compound jnterest tables, this
worksg out to Rs. 5 crores 80 lakhs.
This is what they should be actually
paid plus they were given a promise
that Rs. 650/- per car will be given
to them, ag commission, and 50,000
cars will be produced. That calcula-
‘tion works out to an gutput of 50,000
cars. This ig a very serious matter.
This is part of mathematics. Rs. 650/-
per car, promise of 50,000 cars, that
means, Rs. 3.25 crores. So, total of
Rs. 9 crores is due to the dealers.
Now, a dealer was getting nothing of
‘that kind.

Therefore, you look at this. All I
am saying is that the list should be
lald on the table of the House. 1 am
prepared to withdraw this amendment
it the Minister giveg an assurance
that he will place the list on the
‘table. Let him accept the amendment,
that will be very gracious. So, he
should agree to place the list as soon
as possible with the telephone num-
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ber, his or her address, on the table
of the House. If he is willing to
accept, I am ready to withdraw, but
if he does not, I must press my amend-
ment.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR; CHARANJIT CHANANA):
Sir, the Hon. Member’s confession is
very interesting. He has confessed,
that he has gpoken, he has no faith
in the source of the printed thing He
said this. 1 do not accept that.

DR. SUBRAMANIAM SWAMY:
That means he has got something to
hide and therefore I press my amend-
ment.

MR. DEPUTY-SPEAKER: 1 put
amendments Nos. 20 and 54 to the
vote of the House.

Amendmentsg Nos. 20 and 54 were put
and megatived.

MR. DEPUTY-SPEAKER: The
question is: .

“That clauses 18, 18 and 20 stand
part of the Bill’

The motion was adopted.

Clauses 18, 19 and 20 were added to
the Bill.

Clause 21— (Admissions or rejections
of Claims.)

SHRI SOMNATH CHATTERJEE. 1
have an amendment to this clause. 1
beg to move:

Page 10,
after line 21, insert

“Provided that no amount
shall be payable to any person
against whom an order is made
under section 30A of this Act”™
(31

This amendment is related to my
nexy amendment. 1 am saying that
it 5 person is guilty of commission of
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an offence as mentioned in my amend-
ment No. 32 for insertion of clause
31A, he should not be paid any money.
Therefore, 1 have to press this amend-
ment strongly.
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MR. DEPUTY-SPEAKER: 1 shall
now put amendments Nos. 31 and 5!
to the vote of the House.

Amendments Nos. 31 and 51 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 21 stand part of the
Bill"

The motion was adopted.
Clause 21 was added to the Bill.

Clause 22— (Disbursement of money
by the Commissioner of claimants.)

MR. DEPUTY-SPEAKER: Shri
R. L. P. Verma has an amendment to
thig clause—No. 52. Is he moving?

SHRI R. L. P. VERMA: 1 beg to
move:

Page 10, after line 42, insert—

“Provided that the Commis-
sioner of payments, while consi-
dering the claims of the claimants
shall also take into consideration
the suggestions and directions
given by the Gupta Commission
appointed on Maruti Limited and
shall grant compensation so that
the genuine claimants do not
suffer.” (52)
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MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 52 tg the
vote of the House.

Amendment No. 52 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 22 stand part of the
Bill”

The motion was adopted.
Clause 22 wag added to the Bill.

Clauses 23 and 24 were added to the
Bill.

MR. DEPUTY-SPEAKER: There is
an amendment No. 43 by Shri A. K.
Roy for the insertion of a new clause
24A.

SHRI A. K. ROY: I beg to move:
Page 11—

after line 17, insert—

“24A. Notwithstanding any-
thing contained in the Chapter
VI the Commissioner of Pay-
ment shall be guidedq by the
Report of the Gupta Commis-
sion on the Maruti L,td. to
decide the bona fide of the
claimant for compensation.”
(43)

You know we have discussed g0 much
about the bona fides of the claimants.
A lot of suspicions and appre-
hensions are existing as to how
to identify the bona fide claim-
ants. Government hag not ciari-
fied its position regarding Gupta
Commission’s report. You know that
that Commission had more than 100
sittings, examined more than 300 wit-
nesses and probed more than 2000 to
8000 files. It has categorised all peo-
ple associated with Maruti Ltd. Gov-
ernment should clarify its position
with regard to the Gupta Commis-
sion and accept my amendment.

SHR; CHARANJIT CHANANA. I
do not nccept the amendment. The
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bona fides of the Commission have
already been explained.

MR. DEPUTY-SPEAKER: 1 shall
now put to the vote of the House
amendment No. 43 seeking insertion
of a new clause 24A.

Amendment No. 43 was put and
negatived.

MR. DEPUTY-SPEAKER: There
are no amendments to clauses 25 to
28. I ghall put them.

The question is:

“That clauses 25 to 28 stand part
of the Bill.”

The motion was adopted.

Clauses 25 to 28 were added to the
Bill.

Clause 29— (Penalties.)

SHRI A. K. ROY: I beg to move:
Page 12,—
after line 38, insert—

“(g) and against whom ad-
verse findings are there in the
Report of the Gupta Commis-
sion in the Maruti affairs”, (44)

It has given details of categorisation,
who are the persons against whom
penal action may be taken and what
are the circumstances ynder which
penal action may be called for.

You kindly look at it. Here I have
only added that penal action also
should be taken against whom ad-
verse findings are there in the Report
of the Gupta Commission in the_
Maruti affairs. I think, there is no
dificulty ip accepting this amend-
ment.

SHRI CHARANJIT CHANANA: I
do not accept it.

MR. DEPUTY-.SPEAKER: Now, I
put amendment No. 44 to clause 29,
of shri A, K. Roy to vote.
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Amendment No. 44 was put and
negatived.

MR. OEPUTY-SPEAKER: There
are no amendments to clause 30. So,
I shall put Clauses 29 and 30 together
to vote.

The question is:

“That clauses 29 and 30 stand
part of the Bill”.

The motion was adopted.

Clauses 29 and 30 were added to the
Bill.

SHRI SOMNATH CHATTERJEE: 1
beg to move:

Page 13,—
after line 11, insert—

“Court to assess damages
against delinquent Directors etc.

30A. (1) Notwithstanding any
judgement, decree or order of
any Court, Tribunal or other
authority or anything contained
in any law for the time being
in force and the provisiong of
this Act, an enquiry shall be
held by a Judge of the Sup-
preme Court as may be selected
by the Chief Justice of that
Court to ascertain whether any
person who has taken part in
the promotion or formation of
the Company or any past or
present Director, Manager or
Officer of the Company has
misapplied or retained or
became liable or accountable
for any money or property of
the Company or has been euilty
of any misfeasance or breach
of trust in relation to the
Company.

(2) For the purpose of such
enquiry, the Judge shall be en-
titled to examine into the con-
duct of the persen. Director,
Manager or Officer aforesaid.

(3) I upon such enquiry, it
such person, Director, Manager

3043 LS—12
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or Officer aforesaid as the case
may be, is found guilty of any
of the acts mentioneq in sub-
section (1) above, then such
person shall be compelled to
repay or restore the money or
property or any part thereot
respectively with interest gt
such rate as may be determined
by the Judge or to contribute
such sum to the assets of the
Company by way of compensa-
tion in respect of the misappli-
cation, retainer, misfeasance or

breach of trust as the judge
thinks just.

(4) The enquiry shall be com-
pleted within a period of one
year from the date of the com-
mencement of this Act.

(5) This section shall apply
notwithstanding that the mat-
ter is one for which the person

concerned may be criminally
liable.” (32)

May I draw the attention of the
hon. Members and the hon. Minister
to this amendment? I feel, if some
objective approach is made to this
amendment, all bona fide persons—I
am not making any personal reflection
on anybody—would accept it. It has
been stated on the floor of this
House that the takeover of Maruti
Limited was not to stop the liquida-
tion proceedings as such but to stop
a private enterpreneur from grabbing
this Company which has sufficient
assets. If liquidation proceedings
were to go on, then certainly conse-
quences would have followed wunder
the ordinary normal law of this
country, viz. the Companies Act. One
of the very salutary provisions of the
Companies Act is that if it is found
that anybody connected with the for-
mation or management of a company
has been guilty of any activity which
has caused loss to the company, then
there is a power of investigation. If

_Delhi Automobjles had not come into

the scene, then these provisions would



35§  Stat. Res. Re: Disapp. DECEMBER 18, 1980 of Maruti Ltd. (Acq.& 356

Transf. of Undertakings)
(Acq. & Trans{. of

[Shri Somnaty Chatterjee]

have been applicable so far as Maruti
Limited is concerned. What I am
submitting is that a very salutary
principle which is provided in the
Companies Act of 1956, which was
brought in by the predecessor of this
Government, contains a provision that
so0 far as corporate management in
this country is concerned, there may
not be participation by such persons
who should not be there nor any
person should obtain any benefit out
of a corporate promotion and manage-
ment of a corporate body.

1 believe muny of the hon. Members
and even the Minister have not read
it. May I read it with your permis-
sion? 1 quote:

“Notwithstanding any judgment,
decree or order of any Court, Tri-
bunal or other authority contained
in any law for the time being in
force and the provisions of this Act,
an enquiry shall be held by a
Judge of the Supreme Court....”

1 have provided the highest Court.

“...as may be se'ected by the
Chief Justice of that Court to as-
certain whether any person who
has taken part in the promotion or
formation of the Company or any
past or present Director, Manager
or Officer of the Company has mis-
applied or retained or became lia-
ble or accountable for gny money
or property of the Company or has
been guilty of any misfeasance or
breach of trust in relation to the

Company.

(2) For the purpose of such en-
quiry, the Judge shall be entitled
to examine into the conduct of the
person, etc.

(8) If upon such enquiry, if such
person Director, Manager or
Officer aforesaid as the case may
be, is found guilty of any of the
acts mentioned in sub-section (I)
above, then such person shall be

Ord. and Maruti Ltd.
Undertakings) Bill
compeiled to repay or restore the
money or property or any part
thereof respectively, with interest
at such rate as may be determined
by the Judge or to contribute such
sum to the assets of the Company
by way of compensation in respect
of the misapplication, retainer,
misfeasance or breach of trust as

the Judge thinks just.”

Then 1 am saying that this will be
completed within one year from the
date of commencement of this Act. It
is almost a verbatim reproduction of
the provision in the Companies Act.
1 take it that there is no intention on
that side, specially on the Govern-
ment side. to provide this Bill as a
shield to protect those persons who
have been guilty of any of these acts.
Is it a shield which you are provid-
ing by this clause, shie'd so far as
any person guilty of any of these
acts, which the law of the land dis-
courages, disfavours and provides a
remedy for?

There is no personal element in-
volved here. In view of the unfor-
tunate situation that has arisen,
there is no question of any personal
vendetta against any individual. Now
public money is being given for the
acquisition of this Companv. Large
sums of money were invested in
this Company, rightly or wrongly, I
am not going into the reasons, but it
has not rectified or resulteq in the
production of cars. There is no com-
mercial production of cars. The
money which has come in from the
banks, from the private persons etc.
has not resulted in the commercial
manufacture of cars. If any person
is found guilty for this sorry state of
affairs of this Company, if any per-
son has obtained any personal bene-
fit out of this, why not agsk him to
make the contribution, which will go
to the Government company, so that
the Government will reap the benefit
of this compensation, and it will not
go to any private person, Therefore,



357 Stat, Res. Re: AGRAHAYANA 27, 1902 (SAKA)

Maruti Ltd. (Acqg. &
Ord. and Maruti Ltd.

if X is found guilty of any misappli-
cation of funds, if there is such a

- suspicion—] am sure the hon. Minis-
ter cannot say everything was all
right there—if there was any male
fide involved, or any mens rea was
involved—I am not going into that
but—there may have been misappli-
cation of funds by persons who were
managing the Company, why not the
money be realised from them, which
will go to the coffers of the Govern-
ment, so that public interest will be
served,

Therefore, I very strongly request
the Government and the hon. Mem-
. bers on the other side not to take it
as a political amendment, This is not
for cheap political campaign, This
is what is contained in the Companies
Act, which I am providing here, so
that no guilty person, or even a per-
son suspected guilty, can get out of
the provisions of the ordinary law of
the land. So. 1 am requesting the
Government to accept it,

SHRI CHARANJIT CHANANA: 1
am not accepting it.

SHRI SOMNATH CHATTERJEE:
Is this a fair approach? Is this Par-
Jiament to be taken so casually?
Then why should we have delibera-
tions in this Parliament? I have not
brought any politics here; I have only
brought in the provisions of the
Companies Act. If this is the ap-
proach and attitude of the Govern-
ment, if they refuse even to give an
answer,. .

"+ MR. DEPUTY-SPEAKER: He has
‘answered it.

SHRI SOMNATH CHATTERJEE:
The irresistible conclusion that one
can draw is that you want to use it
as a shield against some persons. Sir,
you said the Minister has replied. It
is an insensitive reaction to a good
suggestion,

' SHRI CHARANJIT CHANANA: 1
bave heard every word of your
speech. But I do not agree with your
suggestion in the amendment..
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MR. DEPUTY-SPEAKER: I shall
now put amendment No. 32 moved
by Mr, Somnath Chatterjee for inser-
tion of new clause 30A to the vote of
the House.

The question is:
after line 11, insert—

“Court to assess damages against
delinquent Directors etc.

30A. (1) Notwithstanding any
judgment, decree or order of any
Court, Tribunal or other authority
or anything contained in any law
for the time being in force and the
provisions of this Act, an enquiry
shall be held by a Judge of the
Supreme Court as may be se'ected
by the Chief Justice of that Court
to ascertain whether any person
who has taken part in the 'promo-
tion or formation of the Company
or any past or present Director,
Manager or Officer of the Company
has misapplied or retained or
became liable or accountable for
any money or property of the
Company or has been guilty of any
misfeasance or breach of trust in
relation to the Company,

(2) For the purpose of such
enquiry, the Judge shall be entitled
to examine into the conduct of the
person, Director, Manager or Offi-
cer aforesaid,

(3) If upon such enquiry, if such
person, Director, Manager or Offi-
cer aforesaid as the case may be, is
found guilty of any of the acts
mentioned in  sub-section (1)
above, then such person shall be
compelled to repay or restore the
money or 'property or any part
thereof respectively, with interest
at such rate as may be determined
by the Judge or to contribute such
sum to the assets of the Company
by way of compensation in respect
of the misapplication, retainer,
misfeasance or breach of trust as
the Judge thinks just.
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(4) The enquiry shall be com-

pleted within a period of one year

from the date of the commence-
ment of this Act.

(5) This section shall apply note
withstanding that the matter is one
for which the person concerned
may be criminally liable.” (32)

The Lok Sabha divided,

Division No, 54) [16.56 hrs.

AYES

Acharia, Shri Basudeb
Agarwal, Shri Satish

Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Bhim Singh, Shri

Biswas, Shri Ajoy

Bosu, Shri Jyotirmoy
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Choubey, Shri Narayan
Dandavate, Prot. Madhu
Das, Shri R. P,

Ghosh, Shri Niren

Giri, Shri Sudhir

Goyal, Shri Krishna Kumar
Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Hannan Mollah, Shri
Harikesh Bahadur, Shri ,
Hasda, Shri Matilal

Horo, Shri N. E.

Jatiya, Shri Satyanarayan
Jethmalani, Shri Ram
Kodiyan, Shri P. K,

Kurien, Prof, P, J.
Lawrence, Shri M. M_
Mahata, Shri Chitta

Mandal, Shri Dhanik Lal
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
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Mhalgi, Shri R. K.

Misra, Shri Satyagopal
Modak, Shri Bijoy
Mukherjee, Shrimati Geetg
Mukherjee, Shri Samar

" Pal, Prof. Rup Chand

Pandit, Dr. Vasant Kumar
Paswan, Shri Ram Vilas
Pathak, Shri Anasnda

Rai, Shri M. Ramanna
Rajan, Shri K. A,

*Ranga, Prof. N. G.
Riyan, Shri Baju Ban
Roy, Shri A, K.

Roy, Dr. Saradish

Saha, Shri Ajit Kumar
Shakya, Shri Ram Singh
Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.
Singh, Shrj B. D.

Suraj Bhan, Shrj

Swamy, Dr. Subramaniam
Unnikrishnan, Shri K, P.
Vijpayee, Shri Atal Bihari
Verma, Shri Phool Chand
Verma Shri Raghunath Singh
Yadav. Shri R, P,

Zainal Abedin, Shrij

NOES
Abbasi, Shri Kazi Jalil
Ahmad, Shri Mohammad Asrar
Ahmed, Shri Kamaluddin
Ajit Pratap Singh, Shri
Alluri, Shri Subhash Chandra Bose
Anand Singh, Shri
Ankineedu, Shri M.
Ankineedu Prasad Rao, Shri P.
Anwar Ahmad, Shri
Appalanaidu, Shri S R, A. S.
Arunachalam, Shri M.
Azed, Shri Bbagwat Jha

'W-rongly voted for Ayes.
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Besgun Sumbrui, Shri

Baitha, Shri D. L.

Bajpai, Dr, Rajendra Kumari
Baleshwar Ram, Shri

Bansi Lal, Shri

Behera, S8hri Rasabehari

" Bhagat, Shri H. K. L.
Bhagwan Dev, Acharya
Bhakts, Shri Manoranjan
Bhoi, Dr. Krupasindhu

Bhoye, Shri Reshma Motiram
Bhuria Shri Dileep Singh
Birbal, Shri

Brar, Shrimati Gurbrinder Kaur
Buta Singh, Shri
Chakradhari Singh, Shri
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandu Lal
Chaturvedi, Shrimati Vidyawati
Chennupati, Shrimati Vidya
Choudhari, Shrimati Usha Prakash
Dabhi, Shri Ajitsinh

- Daga, Shri Mool Chand
Damor, Shri Somjibhai

Das, Shri A, C.

Dennis, Shri N,

Desai, Shri B, V.

Dev, Shri Santosh Mohan
Dhandapani, Shri C, T.

Dogra, Shri G. L.

Doongar Singh, Shri

.. Dubey, Shri Ramnath

Era Anbarasu, Shri
Fernandes, Shri Oscar

Gadgil, Shri V. N.

Gadhavi, Shri Bheravadan K.
Gaikwad, Shri Udaysingmo
Gamit, Shri Chhitubhai

*Gangwar, Shri Harish Kumar
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Gomango, Shri Giridhar
Gouzagin, Shri N,

Gowda, Shri D, M. Putte
Jadeja, Shri Duulstsinhji
Jai Narain Roat, Shri
Jain, Shri Bhiku Ram
Jain, Shri Virdhi Chander
Jamilur Rahman, Shri
Jena, Shri Chintamani
Jitendra Prasad, Shri
Kamal Nath, Shri

Kamla Kumari, Kumari
Karma, Shri Laxman
Kaul, Shrimati Sheila
Khan, Shri Arif Mohammad
Khan, Shri Malik M, M. A.
Khan, Shri Zulfiquar Ali
Kidwai, Shrimati Mohsina
Kosalram, Shri K. T,
Krishan Dutt, Shri
Krishna, Shri S. M.
Krishna Pratap Singh, Shri
Krishnan, Shri G, Y,
Kuchan, Shri Gangadhar S,
Lakkappa, Shri K,
Laskar, Shri Nihar Ranjan
Mahabir Prasad, Shri
Mahajan, Shri Vikram
Mahendra Prasad, Shri
Mallanna, Shri K.

Mallick, Shri Lakshman
Mallikdrjun, Shri

Mallu, Shri A. R.

Mane, Shri R. S.

Mani, Shri K. B, 8.

Mavani, Shri Ramjibhal
Mishra, Shri Gargi Shankar

*Wrongly voted for NOES.
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Mishra, Shri Ram Nagina

Misra, Shri Nityananda

Mohanty, Shri Brajamohan

Mohite, Shri Yashawantrao

Mohsin, Shri F. H.

Mukhopadhyay, Shri Ananda Gopal

Mundackal, Shri George Joseph

Murthy, Shri M. V. Chandrashekara

Murugian, Shri S.

Muttemwar, Shri Vilag

Muzaffar Hussain Shri Syed

Nagina Rai, Shri

Naikar, Shri D. K,

Nair, Shri B. K.

Namgyal, Shri P.

Nandi Yellaiah, Shri

Netam, Shri Arvind

Nikhra, Shri Rameshwar

Odedra Shri Maldevji M.

Palaniappan, Shri C,

Panday, Shri Kedar

Pandey, Shri Krishna Chandra

Panigrahi Shri Chintamani

Panika, Shri Ram Pyare

Pardhi, Shri Keshaorao

Patel, Shri Amrit

Patel, Shri C. D.

Patel, Shri Mohanbhai

Patel, Shri Uttambhai H.

Patil, Shri A. T.

Patil, Shri Bialasaheb Vikhe

Patil Shri Chandrabhan Athare

Patil, Shri Shankarrao

Patil Shri Veerendra

Pattabhj Rama Rao, Shri S, B. P.

Phulwariya, Shri Virda Ram ’

Poojary, Shri Janardhena

Potdukhe, Shri Shantaram

Pradhani, shri K.

Prasan Kumar, Shri S. N.'

Quadri, Shri §. T
Rahim, Shri A_ A.
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Rajamallu, Shri K
Raju Shri P. V. G.
Ramalingam, Shri N, Kudanthai
Ranjit Singh Shri
Rao, Shri M. Nageswara
Rathawa, Shri Amarsinh
Rathod, Shri Uttam
Raut, Shri Bhola
Ravani, Shri Navip
Rawat, Shri Harish Chandra Singh
Reddi, shri G. S.
Reddy Shri G Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri K, Obul
Reddy, Shri P. Venkata
Reddy, Shri T. Damodar
Sahi Shrimati Krishng
Sajjan Kumar, Shri
Satish Prasad Singh, Shri
Satya Deo Singh Prof.
Sawant, Shri T. M.
Sebastian, Shri S. A. Dorai
Sethi, Shri Arjun
Sethi, Shri P. C.
Shailani, Shri Chandry Pal
Shaktawat Prof Nirmala Kumari
Shakyawar, Shri Nathuram
Shankaranand, Shri B.
Shanmugam  Shri P.
Sharma, Shri Kali Charan
Sharma, Shri Nand Kishore
Sharma Dr. Shanker Dayal
Shastri, Shri Dharam Dass
Shastri, Shri Hari Krishna
Shingda, Shri D. B.
Shivendrg Bahadur Singh Shri
Sidnal, Shri §_ B. :
Singaravadivel Shri S.
Singh, Dr. B. N.
Singh, Shri C. P, N.

Singh Deo, shri K. P,

e

Sinha Shrimati Ramdulari
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Soren, Shri Hari Har
Sparrow, Shri R. S.
Subburaman, Shri A_ G.
Sukhadia, Shri Mohan Lal
Sunder Singh Shri
Suryawanshi, shri Narsing
Swaminathan, Shri R. V.
Tapeshway Singh, Shri
Tariq Anwar, Shri
Tayyab Hussain Shri
Tripathi, Shri Kamalapati
Tripathi, Shri R. N.
Tytler, Shri Jagdish
Verma, Shri Jaj Ram
Verma, Shrimati ysha
Vijayaraghavan, Shri V. S
Virbhadra Singh, Shri
Vyas, Shrj Girdharj Lal
Wagh, Dr. Pratap
Yadav, Shri Ram Singh
Yazdani, Dr. Golam
Zainul Basher, Shrj
THE DEPUTY-SPEAKER: Subject
t9 Cc?rrection, the result® of the divi-
sion 1s:
AYES : 58.
NOES : 198,
The motion was negatived,

MR. DEPUTY-SPEAKER. The
question is:

“That Clauses 31 and 32 stand
part of the Bill.”

The motion was adopted,

Clauses 31 gnd 32 were added to the
Bill,

CLAUSE 33—(Repeal and saving)
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SHR! A. K, ROY: I beg to move:
Page 14, —
omit lines 11 to 13. (45)

MR, DEPUTY-SPEAKER:
the amendment to the House.

Amendment No, 45 was put aqnd
negatived.

MR. DEPUTY-SPEAKER: The
question is:

I put

‘“That Clause 33 stand part of the
Bill.”

The motion was adopted.
Clause 33 was added to the Bill.
THE SCHEDULE

SHRI INDRAJIT GUPTA: I beg to
move:

Page 14, after line 24, insert ——

“(¢) Secured loang with inter-
est” (21)

Page 14, — for line 26, substi-
tute —

“(a) Any credit availed of for
purposes of trade or manufactur-
ing operations;

(b) Deposits towards dealer-
ship;

(c) Deposits received from the
public or from the members of
the Company; and

(d) Share application monies
where shares were not alloted.”
(22)

Page 14, —— for line 28, substi-
tute ———

*The following Members also recorded their votes:

AYES: Shri Harish

Kumar Gangwar.

NOES: Sarvashree Dalbir Singh, Godil Prasad Anuragi Seth Hem
brom, H. N, Nanje Gowda, A. Senapathj Gounder and Prof N. G.

Ranga.
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“Amounts duwe to the Govern-
ment of Haryana towards the cost
of land” (23)

Page 14, for lines 30 to 35, sub-
stitute —

“Any other dues” (25)
Pagée 14 —
omit lines 36 and 37. (26)

The points I had raised relating to
the Schedule during the discussion
have not beén dealt with at all by the
hon. Minister in his reply.

The Law Minister yesterday had
tried to explain that the amount of
Rs. 434 lakhs jg adequate to meet the
liabilities in respect of the first four
categories of people. He gave a
break-up and said that Rs. 434 lakhs
can meet all these liabilities. If that
js the case, what is the need for so
many categories, because according
to Clauges 19 and 20, Category I is
given preference over Category II,
Category II over Category III and so
on. If it is not possible to pay a
particudar  category because the
higher category has exhausted all the
funds, then the other people will be
left without any payment. But here,
according to the Law Minister, such
a contingency should not arise because
the total amount is enough to meet
all the liabilities.

In my speech 1 had suggested that
they should all be in one category
logically. If there is not one cate-
gory, through my amendments I have
suggested that Categories I and III
should be in one category. I do not
see why secured loans should get a
lower place than the amounts due to
the Government of Haryana towards
the cost of land, because a lot of
questions have arisen about this land
and nothing has been clarified as to
whether the land is registered in the
name of the company or not. Thete-

Ord. and Maruti Ltd.
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fore, ! Lave suggested that (a) and
(b) of Category 1'may remiin a3 they
are, that secured loans With interést
be added as (c) of Ca I ftems
mentioned in the present Category IV
constitute the new Category I, to be
followed by amounts due to the Har-
yanga Government in Category IV,
with any other dues in the last cate-
gory.

17.00 hrs.

Because, otheriwse, I hope the
hon, Minister will kindly explzin
what is the object of fixing these
priorities unless he has got in his
mind that a some stage he will find
that he has not got enough money
left to discharge the liabilities of
people in the lower categories. If
that is so and that is the apprehen-
sion I have also got, then I do not
want the Government of Haryana to
get priority over other people. Why
should the Government of Haryana
get a higher priority? Why did they
give land at a concessional rate? Why
have they not tried to recover money
all these years? They must also
wait in the queue. There js no reason
why they should be pushed up.
Therefore, I am moving this amend-
ment which I think, is a mild amend-
ment. The real amendment should
have beén that they should all have
been put in one category if what the
Law Minister has said is to be believ-
ed.

SHRI CHARANJIT CHANANA:. I
should like to mention one thing even
at the cost of repefition that the non.
Member was told at the time of the
introduction of the Bill also. First of
all the priority schedule is always
given. The Commissioner of Pay-
ments is authoriseq to make dis-
bursements within this schedule. It
is very surprising that the hon, Mem-
ber gives a lower priority to the Gov-
ernment and a higher priority to
others. He has a different schedule
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of priorities. I do not accept his
amendment.

MR. DEPUTY-SPEAKER: Now, I
put Amendment Nos. 21, 22 28, 25

and 268 moved by Shri Indrajit Gupta
to the vote of the House,

Amendments Nos. 21, 22, 23, 25 and
26 weére put and negatwed

MR DEPUTY-SPEAKER. The
question is:

“That the Schedule stand part of
the BilL”

The motion was adopted,

The Schedule was added to the Bill
Clause 1

SHRI A. K. ROY: I beg to move:
Page 3, lines 14 and 15 —

for “the Maruti Limited (Ac-
quisition and Transfer of Under-
takings) Act, 1980".

substitute “the Maruti Security
Act, 1980" (36)

Sir, I am moving this amendment
only to give a meaningful, short, pre-
cize and appropriate title to the Bill.
The name of the Bill, as it is is: The
Maruti Limited (Acquisition and
Transfer of undertakings) Bill, 1980.
I have given a small name, that is,
the Maruti Security Act, 1980. There
is the National Security Act, 1980.
This will be, the Maruti Security Act,
1980. So, it will fall in line with that.
1 hope, the ruling party will have no
difficulty in accepting it.

MR. DEPUTY-SPEAKER: 1 put
Amendment No. 36 moved by Shri
A, K. Roy to vote.

Amendment No. 36 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause | stand part of the
Bill.”

The motion wag adopted,

AGRAHAYANA 27, 1.00 (J.0LL)

Transf. of Undertakings)
(Acqg, & Transf. of
Undertakings) Bill

Clause 1 was added to the Bili

The Enacting Formula was gdded to
the Bilt,

Preamdle

SHRI A. K. ROY: I beg to move:
Page 2, —

after line 3, insert ——

“AND WHEREAS the Com-
mission of Enquiry by Justice
Shri A, C. Gupta has already
submitted its report revealing

facts regarding varfous irregu-
larities committed;” (34

Page 2, line 8, ——

after “motor vehicles” iifsert —

“other than passenger ctrs”
(35)

I want to just read out my amend-
ment No. 34, It reads:

“Page 2, ——

after line 3, insert —

“AND WHEREAS the Com-
mission of Enquiry by Justice
Shri A. C. Gupta has already
submitted its report revealing

facts regarding various irregu-
larities committed;”

I do not want to make any more
comment on it.

I wanted to speak on Amendment
No, 35. I do not like to speak now.

I will speak on my Amendment
No. 33.

MR. DEPUTY-SPEAKER: I shall
now put Amendments Nos. 34 and 35,
moved by Shri A, K, Roy, to the Pre-
amble to the vote of the House.

Amendments Nos. 34 and 35 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is;
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“That the Preamble stand part of
the BillL”

The motion wag adopted,
The Preamble was added to the Bill.
TITLE
SHRI A. K. ROY: I beg to move:
Page 1, in the Long Title, —
after “motor vehicles”

insert “other than the passen-
ger cars” (33)

My amendment is very simple.
Here, I think, many of the Members
from that gide also will support me.
In the Bill it is written:

“to provide for the acquisition
and transfer of the undertakings of
Maruti Limited with a view to
securing the utilisation of the avail-
able infrastructure to modernise
the automobile industry, to effect a
more economical utilisation of
scarce fuel and to ensure higher
production of motor vehicles ...”

After ‘motod vehicles’, I have inseri-
ed:
“other than the passenger cars”

Now, what 1T would like to gay is this.
(Interruptions) The automobiles will
be, not for private purposes, but for
public uses—trucks, buses, power
tillers, and so on. Affer all what is
an automobile factory? It is a factory
basically meant for making internal
combustion engine and other things.
The basic thing is the internal com-
bustion engnie. (Interruptions) You
try to understand the chemistry of it.
It is only to convert the chemical
energy unleasheqd due to the combus-
tion of fuel inside the carburettor,
into mechanical energy. (Interrup-
tions) Kindly do not behave like
Maruti. This jnternal combustion
engine is not to convert the un-
accounted money into accounted
money, but to convert the chemical
energy into mechanical energy. You

Ord.arnd Maruti Ltd. 3

Undertakings) Bill
will be surprised to know this. We
are nationalising this You will
understand that we are bhavnig so
many factories and laboratories for
our research and development and
technology, thanks to our Minister,
but the standard ig not up-to-date, So,
for everything, we have to rup to
France or to Italy or to Germany or
to England or to America or to, I do
not know where else, because the
Ministers are now having their tours
for unknown  destinations; not
much is known t9 wus. That is
why 1 say that in this country
it is a question of principle. This
country is a poor country. We are
already spending more than Rs. 6000
crores of foreign exchange for im-
porting oil. You know 36 per cent of
our oil is used only for transportation.
Our petrol consumption js increasing
like anything and our factories which
have capacity to manufacture passen-
ger cars are under-utilised. There-
fore, I would make an appeal to the
Minister that he should use this
Maruti factory for manufacturing
automobiles for public use and not
for personal cars or cars for private
use and things like that. I think the
Minister will accept my amendment.

SHRI CHARANJIT CHANANA: It
is already there and | do not accept
the amendment, Sir.

MR. DEPUTY-SPEAKER: The
question is:

“Page 1, in the Long Title,—

after “motor vehicles”

insert “other than the passenger
cars” (33)

The Lok Sabha dipided:

Division No, 55]
AYES

Acharia, Shri Basudeb
Agarwal, Shri Satish
Basu, Shri Chitta

[17.17 hrs.
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Choubey, Shri Narayan
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Das, Shri R. P.
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Ghash, Shri Niren

Ghosh Goswami, Shrimati Bibha
Giri, Shri Sudhir

Goyal, Shri Krishna Kumar
Gupta, Shri Indrajit
Halder, Shri Krishna Chandra
Hannan Mollah, Shri
Harikesh Bahadur, Shri
Hasda, Shri Matilal

Jatiya, Shri Satyanarayan
Jethmalani, Shri Ram
Kashyap, Shri Jaipal Singh
Kodiyan, Shri P. K.
Rurien, Prof. P. J.
Lawrence, Shri M. M.
Mahata, Shri Chitta

Maitra, Shri Sunil

Masudal Hossain, Shri Syed
Mhalgi, Shri R. K.

Misra, Shri Satyagopal
Modak, Shri Bijoy
Mukherjee, Shrimati Geeta
Mukherjee, Shri Samar
Pal, Prof. Rup Chand
Pandit, Dr. Vasant Kumar
Paswan, Shri Ram Vilag
Pathak, Shri Ananda

Rai, Shri M. Ramanna
Rajan, Shri K. A,

Riyan, Shri Baju Ban

Roy, shri A. K.
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Saha, Shri Ajit Kumar
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Shastri, Shri Ramavatar
Shejwalkar, Shri N. K.
Singh, Shri B. D,
Suraj Bhan, Shri
Unnikrishnan, Shri K. P.
Vajpayee, Shri Atal Bihari
Verma, Shri Phoo] Chand
Verma, Shri R. L. P.
Verma, Shri Raghunath Singh
Yadav, Shri R. P.
Zainal Abedin, Shri

NOKLS
Abbasi, Shri Kazi Jalil
Ahmad, Shri Mohammad Asrar
Ahmed, Shri Kamaluddin
Ajit Pratap Singh, Shri
Alluri, Shri Subhash Chandra Bose
Anang Singh, Shri
Ankineedu, Shri M.
Ankineedu Prasad Rao, Shri P.
Anuragi, Shri Godil Prasad
Anwar Ahmad, Shri
Appalanaidu, Shri S. R. A. S.
Arunachalam, Shri M.
Azad, Shri Bhagwat Jha
Bagun Sumbrui, Shri
Bairwa, Shri Banwari Lal
Baitha, Shri D. L.
Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri
Bansi Lal, Shri
Behera, Shri Rasabehari
Bhagat, Shri H. K. L.
Bhagwan Dev, Acharya
Bhakta, Shri Manoranjan
Bhatia, Shri R. L.
Bheekhabhai, Shri
Bhoi, Dr. Krupasindhu
Bhoye, Shri Reshma Motiram
Bhuria, Shri Dileep Singh
Birbal, Shri

Birender Singh Rao, Shri

e e .

*Wrongly voted for Ayes,
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Dalbir Singh, Shri
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Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.
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Gehlot, Shri Ashok
Gireraj Singh, Shri
Gohil, Shri G. B.
Gomango, Shri Giridhar
Gouzagin, Shri N.
Gowda, Shri D, M. Putte
Gowda, Shri H. N. Nanje
Hembrem, Shri Seth
Jadeja, Shri Daulatsinhji
Jai Narain Roat, Shri
Jaideep Singh, Shri
Jain, Shri Bhiku Ram
Jain, Shri Virdhi Chander
Jamilur Rahman, Shri
Jena, Shfi Chintamani
Jitendra Prasad, Shri
Kamal Nath, Shri
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Satya Deo Singh, Prof.
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Varma, Shri Jai Ram
Verma, Shrimati Usha
Vijayaraghavan, Shri V. S.
Virbhadra Singh, Shrj
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Wagh, Dr. Pratap
Yadav, Shri Ram Singh
Yadav, Shri Subhash Chandrg
Yazdani, pr. Golam
Zainul Basher, Shri

MR. DEPUTY.SPEAKER: Subject to

correction the result®* of the division
is:

AYES : 58
NOES : 210
The motion was negatived

MR. DEPUTY-SPEAKER: The
question is:

“That the Title stand part of the
Bill.”

The motion was adopted.
The Title was added to the Bill

Mr, DEPUTY-SPEAKER: The
Minister.

SHRI CHARANJIT CHANANA: 1
beg to move:

“That the Bil] be passed”.

MR. DEPUTY-SPEAKER: Shri
Bosu. Though you have already
spoken, as a special case, I shall give
you time.

SHRI JYOTIRMOY BOSU: Sir, the
Minister has taken the House for a
ride. He thought that he has succeed-
ed in doing so.

MR. DEPUTY-SPEAKER: Just a
minute. Every hon. Member will

8o
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stick to the time factor—not mere
than five minutes. Mr. Bosu.

SHRI JYOTIRMOY BOSU: Kindly
bring the House to order.

MR. DEPUTY-SPEAKER: Order,
please. You will take the new points

which have not been discussed. Only
five minutes please.

SHRI JYOTIRMOY BOSU: Sir, 1t
the Minister would be honest, I have
to look into the Annual Report and
statements of accounts for 1975, that
is the last year, available to us, he
will see that the secured loans with
the bank guarantee to the two direc-
tors come to Rs. 1,75,693 existing and
the future too]l room and other plant
and machinery equipments and build-
ing materials guaranteed to the extent
of Rs. 1,05,93,215. Sir, I have got
the reply dated 14th June, 1977 in
regard to Question No. 283 in which
the reply is—in the heading, amounts
of loans outstanding against the com-
panies on the date of the closing—of
which the erstwhile Prime Minister
and her family members had the
equity shares in the Maruti Ltd.—that
the secured loans other than banks
are Rs. 1,26,27,123. Unsecured loans,
Rs. 6,77,785. I would like the Minis-
ter to explain clearly and categorical-
ly in the context of the reply given
to my question. What is this amount
‘other than bank loans’ coming from?
Why is it not shown in the liability?
Mr. Shiv Shankar tried to explain it.
This is how the Law Minister loses
credibility Sir, unless Ministers en-
joy credibility, they are not worth
their salt. They have quoted one
Delhi Firm, owned by Mr. Sagar Suri
who has huge apartment house in
which the former Managing Director
had a luxury apartment. He has
offered a value, if 1 got him right; 1

*The following Members also re corded their votes:

AYES: Sarvashri Harish Kumar
Chaudhary Multan Singh.

Gangwar, Somnath Chatterjee and

NOES: Shri A, Senapathi Gounder and Era Anbarasu.
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am subject to correction: he haq offer-
ed Rs. 8 crores; who gives that
money? The peasantry of that area
numbering several thousand heads.
When this 297 acres of land was
acquired, at that time, I had produced
certified photostat copies from the
loca] sub.registrar’s office in 1971-72
on prices in that area. I made an
" understatement that it is Rs. 60,000
per acre. Mr. A. C. Gupta, the re-
nowned and glorious judge, who was
sitting in judgment on this finding
had done a very excellent job and
the House should convey its great
Pleasure anq its congratulations. He
had made it out clearly that at that
time the cost of the land which should
have been paid to the poor peasants
would amount to Rs. 75,000 per acre
Last night I verified this. I am now
positive about it. According to the
market value of today it is Rs. 1,50,000.
If you rob the peasant, as you have
done in the past, price of land alone
would come to more than Rs. 4 crores.
Besides, the Minister hag misled the
House, saying that building and shed
is having 85,000 sq. metres. If you
take even modest amount 50 rupees
per sq. metre covered space, that
would amount tn» Rs. 4 crores. By
robbing the poor peasants in that
area this company has flourished For
the building several thousand tonnes
of steel have been taken and diverted
to the blackmarket. Thousands of
tonnes of cement were taken and
diverted to the blackmarket. Suoply
of wagons of coal was taken and they
were given to the brick kiln owners
in that area for the consideration of
free suoplv of bricks. In the ‘Books
of accounts’ these were all entered
as ‘amounts paid’. But the amount
was swallowed. That is the position.
Here you say 83 to 10 crores. It
should have been outright nationalis-
ation without compensation. So. Sir,
these poor peasants have been cheat-
ed. they have been uprooted from

their ancestral homes; they have been
gshedding crocodile tears for the poor
people and rural people. They should
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be adequately compensated today at
the present market value,
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If you come to ‘Sundry Creditors’
what do you find? The figure here
given is Rs. 39,15551. The Deposit
figure, according to the Annual Re-
port, is Rs. 2,55,00,000. Other liabili-
ties come to Rs. 3594,965. Mr.
Banerjee the Income-Tax Commis-
sioner has observed that all this
money came from benami people;
benami names are there. That is
precisely the reason why the Gov-
ernment are not prepared to lay the
list of the depositors on the table of
the House.

SHRI K. P. UNNIKRISHNAN: Now
they wil] have to do it.

SHRI JYOTIRMOY BOSU: No, 1
don't think so; this Government will
never do it.

Now you come to fixed assets, plant
and machinery and structures in-
cluding the laboratory equipment. I
asked for a complete inventory. They
will not give it, because, much of it
has been sold outside after Janata
party hag come to power. What is the
value? Rs. 1,40,59,092. If you come
to raw material, partg and components
it is Rs. 34.75 lakhs. Work.in-pro-
gress including expenditure on proto-
type would come to Rs. 20,686,687,

Now, if you come to the bottom
figure, you will find the figures for
Prototype Development expenditure.
It is Rs. 57,92,103.00. The total of this
item comes to Rs. 58,35,048.00. Now,
the share application money is Rs.
46,89,350. The aforesaid amount of
Rs. 46,89,350/- includes sumg aggre-
gating to Rs. 39,809,350 received by the
Company upto 31st March, 1976 in
respect of which former application
has yet to be received from the ap-
plicants concerned. Now, coming to
the question of actual production,
total number of motor car produced
is 21 as on 31st March, 1976. Besides
some spare componentg/dies etc. were
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produced on part of the installed
machine. Now, | come to raw mate-
risls, parts and components consumed
@Quring the year. Steel/cast iron, pig
jron etc. consumed during the year
wag to the extent of Rs. 5,46,425.
Aluminium Alloy/CI casting lead was
to the extent of Rs. 9,41,661. In the
Director’s rt they had clearly
stated that the net loss of the com-
pany during the year as at 31st March,
1976 after changing all expenses of
management excep! depreciation but
before creating Development Rebate
Reserve, comes to Rs. 52,67,969; to
which is added Development Reserve
—Rs. 43,100 thus making a total of
Rs. 53,11,089, to which is added the
balance of loss brought forward to
the next year Rs. 1,08,53321.

Now, I do not know where the Law
Minister is. He talks of others obs-
conding, but he ig now gbsconding
and hiding. He mentioned jn this
House about “fountain of lies”. If
you do not clatify these things, every-
body in this country will understand
that a big fraud has been committed
on the poor peasantry that their land
has been acquired at the rate of Rs.
8000 per acre, the market value of
which is Rs. 1.5 lakhs per acre.

SHRI NITYANAND MISRA (Bolan-
gir): Sir, I rise to support this Bill
Thig is not the first time that we are
‘talking of nationalising the indus-
tries. n the past a number of Bills
of this nature had been discussed in
this House and we have passed them.
Recently, Bills for nationalisation of
some Jute Mills and Bengal Chemi-
calg were discussed and in most of
the cages, the hon. Members sitting
Opposite had risen to the occasion
and supported them. That present
Bill is based on the same principle
in go far as the nationalisation is
concerned. That ig the reason why I
.appeal to the hon. Members of this
.Houge to support this ‘Bill whole-
Roartedly. The idea of nationalisa-
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tion has been supported by all the
kion. MemBers of this House and this
Bill seeks to nationalise one of the
that they are wedded to the principle
of nationalisation. They prefers that
the ownership of the means of pro-
duction should be with the State. I
appeal to them, gpecially to our hon.
friend Mr. Jyotirmoy Bosu to give
his wholehearted support to this. He
is committed to the principle of State
ownership of the meang of production

and I appealed to him to support this
Bill

Why hag our country not made any
substantial progress in the fleld of
car manufacture? We know from our
experience that this is because suffi-
cient amount of attention has not
been devoted to research and deve-
lopment. As a result of this, the
prices of cars are very high and it is
only the very affiuent and rich peo-
ple who can afford to purchase it.
Even professional persons like doctors,
engineers, and administrative people
are not able to purchase and maintain
a car. Then, there is another draw-
back. The performance of our cars is
not of a very high order; the con-
sumption of petrol is very high. How-
ever the position in very small coun-
tries like Italy and Switzerland is
very different. The conumption there
is very low, the performance is very
good; they have got sophisticated
mechanical devices. Ag | said, the
consumption is low, the cost of main-
tenance ig also low. Should we not
have a car in our country, whose
performance should be very good and
satisfactory? Should we not build un
in our country gigantic automobile
industry which will fulfil the long-
felt need of the people and which
would be within the purse of an
average man?

It was pointed out by some hon.
friends that the automobile industry
is facing difficulties even in the deve-
Joped countries because of recession
all over. 1 would like to tell them
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that (s is only a temporary phass
and it oill continue only for a short
while. This is no reason that we
should not go in for this industry in
a big way. We should go in for this
industry in a big way, which will not
only cater to the domestic needs, but
we ghould also be able to export the
cars and .t will be an economic pro-
position for this country.

Sir, so far, the automobile industry
in this country has been in the hands
of private industrialists,; who have
been having monopolistic control over
the production, distribution and sale
of the cars. This is one of the rea-
sons why there is stagnation in the
development of automobile techno-
logy in our country. Ag I said, suffi-
cient attention has not been devoted
to research and development of tech-
nology, as a result of which we are
not in a position to manufacture a
car which should be within the reach
of everybody.

1 whole-heartedly support thig Bill.
Though this Bill seeks to nationalise
an industry, it is surprising that it has
met with such opposition. This is
because there has been an organised
campaign of vilification against Maruti
and people associated with this com-
pany. It has been going on for a
number of years. It started during
the time of emergency and it conti-
nued during the Janta and the Lok
Dal regimes and it still continues. As
a result of this criticism what have
they achieved? They have a political
" purpose behind that. They wanted to
achieve g political objective and poli-
tical purpose, but they failed miserab-
ly. This exercise has been self-
defeating and counter-productive and
it has boomeranged on those who in-
dulged in this type of criticism.

Sir, in the 1980 parliamentary elec-
tions we have gseen how g person on
whom all the allegations were level-
led got a masgive mandate from the
people. We have absolute confidence
in that person and that is why I ap-

3043 LS— 13,

Disepp. of 386

Transf. of Undertakings)

Acq, & Transf. of
Undertakings) Bill

peal to the hon. Members of this
House, particularly memberg of the
Leftist parties who are committed to
the principle of nationalisation to
support this Bill. Sir, when any sick
unit is taken over, it is in a state of
efonomic distress. So, I appeal to
the hon. Members not to think of
these considerations, and support the
Bill. Thank you.

SHRI RAM JETHMALANI: Mr.
Deputy Speaker, Sir, my first task
following the maiden speech is to say
a word of praise for my distinguish-
ed friend from Orisss, Shri Misra,
who has just delivered one of the
good maiden speecheg that I have
heard in this House. I only regret
that it was 3 maiden gpeech but deli-
vered in support of an immoral enter-
prise which had never any innocence
of maiden-hood.

Sir, I have also to congratulate the
hon. Minister of State. This morning
he made a great claim of being very
civil and parliamentary. 1 concede
that the claim ig good so far as today
is concerned but only three days ago
the record of the proceedings of the
House will show that he wused un-
parliamentary expressions of ‘cheat-
ing' and other expressions against me
when I was not present. I have not
asked either the Speaker or the
Deputy Speaker to expunge those re-
marks because I want that record to
remain ag a permanent record to ex-
hibit the vulgarity and the kind ot
unparliamentary expressions that the
members of this government continue
to use.

SHRI JAGDISH TYTLER: You
should know who inspired those re-
marks.

SHRI RAM JETHMALANI. I re-
quest my learned young friends not
tn get involved in thig controversy.

Sir, ¢ have to congratulate the hon.
Minister for one more thing. During
some close questioning by Mr. Indrajit
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Gupia he made a confession—a con-
fession on behalf of his entire gov-
- ernmeat--that his goverament first
dacifes and then thinks. He was
asked: Before you decided to take
over and start this huge enterprise
did you have the feasibility report or
the project report? He said that the
two documents are being compiled
Did you have any investigation or
enquivy done asg to whether govern-
mens should embark on such an en-
terprise? He said that they were
still thinking whether they should or
should not. gir, it is a strange thing
that they take deecisions and then
rationalise afferwards. Yoy first act
in a haste and then think slowly ac-
cording to the inteliectual equipment
that you are capable of

Now, there are three matters which
require particular comment at this
late stage of the Bill. The flrst is
that let us make it very clear on be-
half of the Opposition that we are
not oppesed to mationalisation of any
industry which i in a situation of
that kind. It is unnecessarily being
mis-represented, that the Opposi-
tion or any sectiam of the Op-
position is opposed to nationalization.
It is not a question of nationalization.
The eovil part of this Bill is Clause 7,
under which a payment of Rs 434
.lakhg is being made by way of com-
pengation for the take-over of the
alleged assets. § only say this; you
might have besn satisfied 'that you
are not faking up junk. We are
-sptisfled thas it is junk. Therg is a
controversy between us. 1f you are
sensitive, if you have some respect
fo» the. Qpmeeition and far those voters
whom we represent and for evexy
section of the population of this
country, it is very easy for you to
mesqlve thin doudk This doudt can
‘g vsedved by at laeak malting a
premigien in the Bill the¢ you shall
pay by way of compensation, such
ambunis @é ave determined ¥y a com-
mitise of experts consisting of Judges,
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architects, engineers and valuess to
be appointed by the Supreme Court
of India. Whatever that committee
says is the value of this property
may well be paid over; and gnce that
is done, it will blunt a good bit of
our criticism of this Bill

Wa believe to-day and we believe
honestly; and in support of the honest
belief I am willing to assume that we
are mortals and human, and our be-
liefs may be wrong; but we are rea-
sonable people who have reasonable
material on which a reasonable man
would well entertain this belief. Let
me, first of all, talk of the reason-
able material, and I want some ans-
wers from the Minjster, if he is in a
position to give these answers.

First of all, let us look at the
figure of Rs. 434 lakhs. The three
digits, 4, 8, 4 give an appeerance as
if you have not done some guess
work. If you had adopted round
figures, you may have given that im-
pression. But when you adopt the
figures of Rs. 434 lakhs, it appears
that you have done a lot of thinking
about it, and you have done g lot of
calculationgs and have arrived at the
exact mathematical figure of Rs. 434
lakhs. 1 want to ask, and I will ask
in all seriousness: the Minister,
before he put this flgure, must have
done his home-work and his calcula-
tions. I want to know how this figure
of Rs. 434 lakhs wag arrived at. It
is not the total, it is not, of any set
of figures, either in the balance gheet
of the company or in the so-called
Liquidator’s Report of 22nd July,
1977. I challenge him. Let him pick
up any figyres from anywhere; and
I challenge him something more. Let
him jumble up the figures on the
credit side and on the debit side, and
Tet him arrive at a figure of Rs 434
lakhs. We want te know, the nation
wanis to know, at least the people of
this eoumntry who have voted for uws
want to know .
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ou how bogus
i another simple arithmetical
calculatiom. Look at the Schedule.

forgotten that on &
previous occasion he has committed
himself to certain figures, by giving
the written answer to a question
posed by my leader; ang in that
answer which is a part of the pro-
ceedings of this House and which is,
before this House, Category I will
exhaust Rs. 2 lakhs; Category jI will
exhaust Rs. 80 lakhs; Category II1
will exhaust Rs, 180 lakhs. I am round-
ing off small figures. The tota}l comes
to Rs. 240 lakhs. If you deduct
Rs. 240 lakhs from Rs. 434 lakhs,
it leaves yeu Rs. 184 lakhs.
I want to know how Rs. 194 lakhs
can ever mee¢ Category IV. In Cate-
tory IV, you have “Deposits towards
dealership”. Deposits towards dealer-
ship are themselves Rs. 240 lakhs.
Rs. 240 lakhs are shown as dealer-
ship deposits. . How are you going to
meet them from Rs. 184 lakhs which
are left out? Then you have got
other depeosits—Rs. 64 lakhs. How
are you going to meet them jf you
have only Rs. 194 lakhs? And how
are you going to give to Category
IV(d)? How are you going to give
to Category V at all? This shows
that the figure Rs. 434 lakhs was an
arbitrary figure, just selected to give
a smokescreen and camouflage, that
some very very detailed and careful
calculations have been done, when
the figures show that every gingle
figure in this Bill. is bogus and, more
so, when it does not fix up or coordi-
nate with any entries in the balance-
sheet or in the statement of the
Yiquidators.

Then, Sir, another circumstance
which shows that our reasonable
belief is. a reasonable belief that
you are taking over junk s
that as far baek as 1971-72. the
company’s balsisee-cheet contains a
statement and I am pglad that we
ingisted that these documents be pro-
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duced and we now realise the reluc-
tance with which the) were produced
and why that reluctance %ok place.
The balance gheet of 1971-72 containa
a statement on behalf of the manage-
ment of the company that the com-
pany is now poised for commercial
production, In 1971-72, it was poised
for commercigl production and with

- all the facilities which the Ilate

Managing Director of the company
enjoyed with the whele power of the
bureaucracy behind him, with the
whole influance which the family
commands at his bogk and call with
the Prime Minister ag his mother, in
spite of that fact... :

SHRI RAM SINGH YADAV: Sir,
the discussion en a motion that the
Bill or the Bill ag amended as the
case¢ may be, be passed shall be con-
fined to the submission of arguments
either in suppest of the Bill or for
the rejection of the Bill. 'n making
his spsech a member shall not refer
to the details of the Bill further than
is necessary for the purpese of his
arguments which shall be of g general
character. He cannot go into the
details of that case. That was old.
That was at the time of consideration
of the Bill. Now, he cannot go into
that. He must confine to that (Inter-
ruptions)

SHRI RAM JETHMALANI. We are
only saying that our belief that the
Government is taking over junk is a
reasonable belief.

MR, DEPUTY-SPEAKER: I am
asking him to adhere to the rules.

SHRY RAM JETHMALANI: But for
five years, with all the facilities at
its disposal, it did not produce a
single car about which it wag said in
1971-72 that the company is now poised
for what they called commercial
produgtion. Then, Sir, the balance-
«beet af 1975-76 showed that liabilities
were at Rs. 66 crores as
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debts, 1975-76 1o 1876-77, the docu-
ment on which they are relying shows
that these unsecured loans increaged
from Ra. 66 lakhs to Rs. 388 lakhs.
Now, Sir, this shows ... (Interrup-
tions). From 68 lakhs to Rs, 388
crores which shows that during the
period of Emergency that is, 1976-77,
they succeeded in mopping up Rs, 3.22
crores. 322 lakhs more. Now these
Rs. 322 lakhs which are mopped up
during the period of Emergency are
then interspersed in the previous
years by making false, bogus, credit
and debit entries in the books of that
year. Now, this is a matter which is
apparent to any accountant ag indeed
it was apparent to Mr. Justice Gupta.
Mr. Justice Gupta may be wrong, I
may be wrong, but we gay that we
have a reasonable apprehension that
these assets are being over-valued
and if you have any democratic sense
left, accept this proposal, and have
the valuation revised and have it
determineq by 3 Committee of Expertq
of the kind which I have talked
about,

Sir, that takes me to ...

MR. DEPUTY-SPEAKER: This is
the third reading. You must also
take note of that,

SHRI RAM JETHMALANI: The
second point of great controversy is:
to whom are you going to pay Rs. 434
lakhs. I suggest that in the interest
of the principle that governments
must not only act with flnancial
honest but they must also seem to
act with financial hosesty, particular-
1y in a case where the Prime Minister
and her family are connected with an
enterprise the principle is all the
more gacrosanct. I gay this: pay to
those people only who come and
prove their debt before g judicial
authority; let him ask for proper
evidence. Let it not be in Minidter’s
ofice or in Mr, Chananas office or
anybody else’s office but in front of
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a8 public judicial enquiry, let anybody
g:we his loan or debt and let him
paid,

MR. DEPUTY-SPEAKER: You

have taken ten hours for this discus-
sion.

SHRI RAM JETHMALANI: I have
not taken that time. I want to come
to my third point. 't starts with the
Year 1970. On 23 September 1970 in
a city, in Ahmedabad Mrs, Gandhi
told her audience that Maruti car
Was a fairly comfortable car, that
it wag suited to Indian conditions and
that it was going to be very suitable
to the middle class. I do not blame
if that is an unrealised dream 197¢
is still sought to be realised in the
year 1980-81. In can only tell them
what we on this side of the House
think: it is a dream and jt will never
be realised, because we are all mortalg
and we are all inexorably moving,
nearing the end which hag its design
over mortals. So is Mrs, Gandhj who
is not an exception. I suggest that
within her lifetime or my own. this
dream is not going to be realised. It
remains a crue] joke ypon the people
of this country, upon the middle
classes of our countrv. People live
in 30s and 40s, huddled together in
garages. T gaid it remains a cruel
joke upon the middle class people of
this country who will neither appre-
ciate nor absorb it; you alone can do
it ... (Interruptions)

MR, DEPUTY-SPEAKER: We have
already taken ten hours. The Busi~
ness Advisory Committee fixed four
and half hours. It was agreed that it
should be extended to 7 hours. Now
we have already completed ten hours.

Therefore for each party, I am goi.ng
to call one. Shri Somnath Chatterjee

and Dr. Subramaniam Swamy—these
are the only two gpeakers. Now Dr.
Subramaniam Swa_my. . o
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DR. SUBRAMANIAM SWAMY:
There hag been general complaint on
the other side that we repeat old
facts. Trere has been complaint from
you also ...

MR, DEPUTY-SPEAKER: No.

DR. SUBRAMANIAM SWAMY:
Since you are not complaining, we
can repeat old facts. Sometimes
repetition of old facts js necessary
not only for ourselves but for future
generations also. Your name, Sir, is
Lakshmanan. Every year we have
Ramayan; everybody knows the story
of Ramayan but it is repeated over
and over again., The actions of
Ravana are repeateq over ang over
again so that we never forget what
happened. If one goes through the
voluminoug records that are gvailable
on Marutj it is clear that every con-
ceivable law was broken. It js easier
to specify which laws were not bro-
ken rather than which laws were
broken. I do not hold Mr. Sanjay
Gandhi or Mrs., Gandhi exclusively
responsible for it; in fact Members of
the Cabinet, if they had any charac-
ter in them they could have stopped
the whole thing. If. Mr. Dinesh
Singh and succeeding Industries
Ministers stood up to the Prime
Minister or stood up to Mr. Gandhi
and said: No, I cannot do this, if you
force me to do it I will resign, I think
this would have stopped and perhaps
it would have taken Mr. Sanjay
Gandhj in g different path from the
one he had pursued. When people
go wrong, the people around those
persons should point out that what
they are doing is wrong. So, it is our
responsibility to point out the wrong.
I would like to say this to Mr, Chana-
na: If you want to be remembered in
future that there was a Minister of
Industries called Shri Charanjit
Chanana, you must gtand up for what
is right and oppose what is wrong.

MR. DEPUTY-SPEAKER.: He is
going to stand up after some time!
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DR. SUBRAMANIAM SWAMY:
For what? I cannot be responsible
for what Mr. George Fernandes did
in the previougs Government. I
opposed him then also. Everybody
knows that. So, nobody can accuse
me of inconsistency. Thig project
wag born in sin and it js dying today
in sin,

Sir, you are now in the gugust posi-
tion of Deputy Speaker. You were
once ypon g time jn the DMK,

SHRI C. T. DHANDAPANI: He is
still in the DMK. .
i S B M
. : A The
Deputy-Speaker cap be a member of
a political party. (Interruptions).
You are not objecting; I am not
objecting. Why shoulg they object?
What is wrong in my saying that you
were a member of the DMK? You
had a very honourable colleague,
Minister of Industries in Tamilnadu,
called Shri Madhavan He came to
Delhj in 1974, and took a ride in the
Marutj car, one of the two carg with
foreign engines; He said afterwards
—Yyou don’t remember; I will remind
you—that thig is wrose than a Vanas-
pati dabha; for God's sake, thig car
should not be inflicted on the coun-
try.

MR. DEPUTY-%PEAKER: Wherse
were you at that time?

DR. SUBRAMANIAM SWAMY: I
was in Rajya Sabha.

None of us has got a car to go in,
but the nation has been taken for a
ride. The whole operation that is
being conducted today is a very fishy
operation. (Interruptions). I do not
know why the hon. member from
Mangalore should object. Perhaps he
is a vegetarian and he does not like
the word ‘fishy’. 1 was going to say
something favourable about Manga-
lore, but now perhaps ! should not
say it. The objection is not clear. Is
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it export? If & iy export, why keep
it in Haryana? What will be the cost
of transportalion? The infrestruc-
ture is heavily strained. It will be
better if it {5 dismantleq and put up
in—1I was going to say Mangalore, but
now I will say, Calcutta—where you
have a port and export is easier. The
objective is fishy. The timing is
extremely fishy. There ig jnternecine
warfare going on in Congress (I).
We know that Congress (I) today is
sick. (Interruptions).

THE MINISTER OF STATE IN
THE MINISTRY OF SH!PPING AND
TRANSPORT (SHRI BUTA SINGH):
He is already a sick man in a sick
party!

DR. SUBRAMANIAM SWAMY:
Why should Mr. Buty Singh object?
Congress(!) is a sick party. The
Janata Government collapsed in 2}
years, I do not know whether this
Government will last more than 1}
years. This timing is very fishy.
That everybody knows. They have
not been able to controvert it. Final-
ly, I come to the figures given to
Shri Atal Biharj Vajpayee by the
Minister. I am not talking of what
Shri Vajpayee said. I may have
differences with what he said. But
the Minister gave it in writing ot
Mr. Vajpayee which you cannot con-
trovert. I must quote the figures—
employees’ dues Rs, 25 lakhs; Har-
yana Government Rs. 46 lakHs ...

18.00 hrs.

MR. DEPUTY-SPEAKER. This is
repetition,

DR, SUBRAMANTAM SWAMY: It
is like Ramayan! Please see Ques-
tion No. 3270 and other such ques-
tions. The whole amount is Rs. 543
lakhy and they ask for Rx. 484 lakhs.
Therefore, that is fishy.

‘MR, DEPUTY-SPEAKER: 1 think,
tonight wu will have fish in your
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DR. SUBRAMANIAM SWAMY. I

am vegetarian except for chicken,

If the demand for compensation is
more than the supply of compensa-
tion, what does it mean? You know
the basic economics. It meeng that
there is a fear that there will be
under the table arrangement alse in
such a matter. That is why, I think,
the full amount is not there. Why
did they not ask for Rs. 8 crores?
The surplug amount could have been
sent back to the Consolidatedq Fund.
They have not done it because I have
heard from property dealers of the
Maruti Association that they are
being subjected to negotiation. I
would like the Minister to give an
assurance that everything will be
above board. Those who claim the
money, please put their names,
addresses and telephone numbers so
that we can check,

SHRI SOMNATH CHATTERJEE:
I, being the last speaker before the
outrage is committed finally, may be
allowed some more time. - -

I consider this as another shameful
day for this august House which s
participating in a debale for defiling
the statute book of this country per-
manently. We are going through the
dramg of enacting g law which f{s
nothing but a calculated hoax perpe-
trated on the people of this country.
By the way Maruti Limited has been
purovorted to be nationalised, the
whole concept of nationalication has
become suspect in the eyes of the
people of this country. Eminent
domain—! hope, the Minister knows
this phrase—power of acquisition
given to the State—has to be for
public purpose. It is a basic require-
ment of our Constitution to which
they pay only lip service, I cannot
think of any point of fime when this
power, very important State power,
has been exercised for such a gross
private purpose to extricate a certain
group of individoal and a family
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from the cemsequences of lew endcted
by themselves,

Yesterday, the hon. Law Minister
tried to come to the rescue of the
Industry Minister. If we go through
his long speech, the sum total of his
speech is that the Government has
got a very valuable property at a
cheap rate. And that somebody some
ordinary private businessman was
going to acquire it. He had made an
application before the Court and
would have got that very valuable
property at a cheap rate and, there-
fore, the Government to acquire the
very valuable assets, hag gone to the
exercise of passing an ordinance.
Therefore, the object is to get 5 pro-
perty, a valuable property. Now
admittedly, there is no project report,
admittedly till today the Government
does not know how much money they
will have fo bring about to put this
company into g running condition.
Whether they can at all produce a car,
which will not be a push model car?
That was Maruti, I am told. One has
to push it because there was no
operating engine. This is a very
serious matter. I would like to
remind the hon. Members that when
We are mentioning one after another
sick companies, about which viability
report hgg been obtained, which can
be made viable by some investment
from the Government, because they
are very valuable units or companies
with a large number of employees,
some of them having even thousands
and thousnads of employees, when
we are requesting them to take over
those comipanies, then the Minister
stys ‘“Well, T have not got such a
viability report, which will make the
comipshy Tun profitably”. There are
hnumerdble instances. There is the
Hindustan 'Pilington, where thou-
sands of ‘workers are employed, there
is the Indian Paper Pulp Company,
on which the Prime Minister has
given a commitment to take over thix
company, the rubbed thanufacturing
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companies are there; the Minister
knows sbout ol of them. Therp are
many undertakings in this coumftry,
which are valubble units, whicth have
become gick due to mismenagement
by private owwmers, but which have
not been tekem over. Why Iy it that
they sre mot baing taken over? Not
a single unit has been taken over,
even though every day we are
requesting him to do that, because,
he says, there are no viability reports
or feasibility reports. We can give
any number of exumples. The
Minister owes us an explanation
why in this particular cese, without
a project report in their file, and no
study whatsoever, without any
assurance being given to the country
in this House that they will ever be
able to manufacture a gingle car ...

MR, DEPUTY-SPEAKER: He
should conclude now.

SHRI SOMNATH CHATTERJEE: 1
do not think I have spoken nonsense.

MR. DEPUTY-SPEAKER: Not at
all.

SHR! SOMNATH CHATTERJEE: I
may submit that they are talking
today that we are against nationalisa-
tion. Such types of cruel jokes—in
fact these are cheap jokes, not even
cruel jokes—should not be bandied
about here. If they were satisfied
that this was for the purpose of really
supporting an industry, for which
there is a great neeq in this country,
then they would not have completely
shut thelr eyes against many good
undertakings, which can be made
profitable by investing a little of the
Government money. But the Govern.
ment is not willing to revive them,
even though there are so many units
like thdt in the country.

Yet Maruti is separately treated.
T call it the biggest coversup action
in thig country since Independence
and the biggest pre-emptive move,
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which has been done by this Ordi-
nance, t0 cover up the whole get of
laws of this country. All the relevant
laws of this country are to be covered
up. 1f there had been a proper
investigation and inquiry, everything
would have come out. The liquida-
tion proceedings are there. The pre-
emptive move is ...

AN HON, MEMBIR:. The Law
Minister's job.

SHRI SOMNATH CHATTERIJEE: 1
know I cannot blame him. He jis an
honest man. But in that company
what can he do?

SHRI JYOTIRMOY BOSU: He is
in charge of Company law,

SHRI SOMNATH CHATTERJEE:
Now he hag finished that by bringing
such laws. Sir, you are restricting
the time. Let us also know some of
the laws of the country. All the time
we are indulging in making illegal
laws, ultrq vires laws, or anti-people
laws, So far ags the Companies Act
is concerned until now, I do not
think they had any allergy to jt. In
fact, they have been liberally using
the Companies Act against any per-
son whom they wanted to catch hold
of,

It is known to everybody that there
are so many powers given to the
court in the course of liquidation
proceedings to ascertain facts, to
recover the assets of the company, or
to avoid the effects of what are known
as ‘fradulent preferences’. I will just
mention the headings of some of the
sections—penalty for falsification of
books, offences by officers of compa-
nieg in liquidation, penalty for fraud
by officers, liability for proper
accounts not kept, liability for
fradulent conduct of business power
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of court to assess damages for what
is called misfeasance against gelin-
quent directors, prosecution of delin-
quent officers and members of the
company. All these provisions of the
Companies Act are completely cover-
ed now gnd no action can be taken.

Since proceedings were going on
before the court, the problem was
how to stop it. They cannot go
before the court and show their face.
So, what do they do? They take
away the powers from the court so
that there will be no misfeasance pro-
ceedings, no inquiry, no delinquent
officer removed or punished, no
penalty for falsification of books.
Nothing can be done and every-
body is being exonerated. There-
fore, the object is not national-
isation of the Company for public
benefit, This is nationalisation  of
al] illegalities that have been com-
mitted, which they want to cover up
by this pre-emptive action. Our
resepctful submission is that their
object is not to start on indusiry.
If it was so, then they would _ have
come out today with a detailed pro-
ject report or even an indication as
to when thev will be able to start
this factory. They do not know
even what is there in the factory.
they do not know whether the
machines are working. The hon,
Minister said, it is being put into
working condition. (Interuptions).
Polish your faces and look at the
mirror. . . (Interruptions) You are
very handsome and nice people, but
your face today is the ugliest one
in this country. (Interryptions). 1
appeal to the hon. Members that
under the present laws of this coun-
try—forget about the penal provi-
sions—they could have achjeved
what they have got now or wanted
to get by applying the Industries
(Development and Regulation) Act.
There is a provision in this Act.
Now, I hope Mr, Shiv Shankar will
correctly advise the Industry Minis-
ter. There is a provision here to the
effect that even if a company is in
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liquidation, if the Government is of
the opinion that the company can be
revived, the Government can make
an application to the court to go for
an investigation, for appointment of
an authorised controller and all
liquidation proceedings will be stay-
ed. The Governmment gets the power
over the management of the com-
Ppany and that management can be
continued for 12 years and the court
has no option it the Government
makes an application stating that ‘we
want to take it up, there is going to
be an investigation! Without pay-
ment of a single paisa as compensa-
tion, they could have taken over the
entire management of the company
without any liability and the court
would have been bound to stay the
winding up proceedings so that the
company can be run and managed
by the Government. It contains a
provision that the Government by
issuing a notification could have
stayed the operation of contracts,
orders and decrees against this com-
pany. They would have even be able
to .avoid payment of liability for 12
years, If they had been honest, they
would have gone to the court, made
an application under the IDR Act
stating ‘Give us the power to man-
age, we want to see whether this
company can be revived or not’, the
court could have given this power.
Why did they not try this way?
They are playing with Rs. 434 lakhs
of the people (Interruptions). Apart
from the compensation now, they
will have to spend money to run it,
This Rs. 434 lakhs is not the entire
amount that will be needed for this
factory. This is to pay compensa-
tion to their own persons whose
identity even is not certain, whose
existence is not even accepted to-
day. They are unable to give the
particulars. Once 1 find that Dr.
Subramaniam Swamy has put in a
relevant emendment, They are not
agreeable to give even the particulars
of the existing persons., They are
making charity of Rs. 434 lakhs to
themselves, They are making the
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Companiegs Act non-applicable. They
are pre-empting any action being
taken by the court, they are covering
up all illegalities, and all misfea-
sance and at the same time they are
doling out Rs, 434 lakhs for them-
selves and the people of this country
are taken for a ride. Don't think
that everybody is a fool in this coun-
try. They have got a majority,
Merely a few more topiwallas day
by day will not help them. There
may be more topiwallas on that side,
but the people of this country are
not being guided by these Ayarams
and Gayarams,

MR. DEPUTY-SPEAKER: The
people in our country are more in-
telligent than the politicians,

SHRI SOMNATH CHATTERJEE:
They cannot find even PCC Presi-
dents, senior Ministers are being
denailed, treated in a lackadaisical
fashion, we know what will happen.

Therefore, I want to say that this
Bill was conceived in fraud. The
whole undertaking was conceived in
fraud, it was reared up in fraud, let
that fraud not be perpetuated for
ever, Therefore, 1 oppose every word
of this Bill.

SHRI CHARANJIT CHANANA:
There are a few things which the
hon, Members have said. I will take
them up first,

One is that Mr, Jethmalani has
rightly said that the whole thing was
more of a drama, but who played the
villain and other parts they will
have to identify.

SHRI P. SHIV SHANKAR: He is
the villain of the piece.

DR. CHARANJIT CHANANA.:
Secondly, Shri Jyotirmoy Bosu was
making some statements on nationa-
lisation,

" SHRI JYOTIRMOY BOSU: With-
out compensation,
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SHR1 CHANRANJIT CHANANA:
He says without compensation, while
the other hon, Member wag  just
now saying we were doling out com-
pensation. First they should settle
between themselves, (Interruptions).

Noise is a very important factor
on their part, but that noise speaks
more of their political frustration, I
cannot do anything about that at all.
1 am replying to each point. Have
patience also.

SHRI JYOTIRMOY BOSU: On
a point of order. Kindly advise the
Minister not to quote the uncorrect-
ed speeches of yesterday, They have
to be corrected today and sent back.

SHRI CHARANJIT CHANANA:
I am glad the hon, Member is advis-

ing us not to talk of yesterday.

SHRI JYOTIRMOY BOSU:
Don't quote yesterday’s speeches.

SHRI CHARANJIT CHANANA:
He himself wants to remain in yes-
teday. As far as the speeches are
concerned, he should check up with
Mr, Samar Mukherjee whether
he did write a letter to the then
Industries Minister for nationalising
this company or not.

Secondly, he should also check up—
because I am told that the CPI and
the CPM are flirting to their conveni-
ence very much these days—from
the Minutes of the politbureau of
the Communits Party... (‘I;nterrup-‘
tions)

I am very particular about one
thing, the way Shri Bosu gets exited.
It might affect his health, especially
his plocd pressure. He is a friend
of ours, and we do not want that to
happen at all

But he is indulging in games of
speculation. He says what happened
after the Janata Party came to power,
and he wants to talk about what
happened after 31-3-1876. As o
what you have been doing during

Undertakings) BRI
the Janata Period, I do not want to
expose you people at all

It is very surprising that the CPM
Member is talking of sundry credi-
tors, he is not bothered about the
public sector at all, about Govern-
ment dues, (Interruptions) May 1
only request the hon. Member that
he, should stick to the so-called ideals
of his party?

Another member was talking of
another thing that the gross capital
is now being replaced by some other
thing. Then, Shri Ram Jethmalani
who is a so-called a lawyer...

AN HON, MEMBER: Why so-
called? Is he a so-called Minister?

SHRI CHARANJIT CHANANA:
1 am surprised that he is talking of
a code of morality. It is rather sur-
prising that those codes of monality
I am finding are different from area
to area. The hon, Member once
again started talking about Rs. 434
lakhs. I would only say that the
hon, Member was trying to show. as
if he knows the game of numbers so
well that 434 is a jumbling figure, I
am not an expert in numerology at
all. I can only say that this amount
wag decided as fair and reasonable.

About the schedule of priorities, I
have already explained that and I
gave the details of that also,

AN HON, MEMBER: Instead of
434, why not 420?

SHRI CHARANJIT CHANANA:
I have no objection at all if in that
code of morality, an hon. Member
would like to adopt that code of
himself. But I would not like that,
1 would advise him not to talk of
that. If he so desires, I have no ob-
Jection. (Intepruptions) The latest
journal of Psychology talks about
psychic cases of some people who
always indulge in ridiculing others—
they carefully try to ridicule others—
but they forget that sometimes in
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that process they do not kmow  that
they are ridiculing themselves, I
personally feel that he was doing
that. I would advise him not to
indulge in such practices at all.

The hon. Member, Dr, Subramen-
iam Swamy, must be given the cre-
dit of having broken that artificial
mixture of whatever peolitical par-
ties were. He criticised those people.
1 am very glad about that,

Shri Somnath Chatterjee wag talk-
ing aloud about some companies he
knows, He is trying to put some
words in my mouth...

SHRI SOMNATH CHATTERJEE:
You correct me if I am wrong; I
will stand corrected.

SHRI CHANRANJIT CHANANA:
I would only like to tell him, when
he is taliking of the project report—
this is my subject incidentally—the
project report is always prepared
after a thing known as economic via-
bility. Since we introduced this Billl
in the House, we are talking of in
the Statement of Objects and Rea-
sons about eoconomic viability, A
project report means all the details
of machinery, etc.

SHR1 SOMNATH CHA’I‘I'ER.TEE
I said, both.

SHRI CHARANJIT CHANANA: 1
am only saying, we are talking of
economic viability when I am talk-
ing of intlernational market
orientation. etc., these are potentials
which must guide the House on the
question of economic viability,

SHRI SOMNATH CHATTERJEE:
What is your reaction to the taking
over of companies which are sick?

SHRI CHARANJIT CHANANA:
About the companies he is referring
to, the hon. Member knows, more
than anybody else, that we are already
in the process of doing whatever has
to be done...
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SHRI SOMNATH CHATTERJEE:
Let him commit that he has no closed
mind.

SHR] CHARANJIT CHANANA:
I would like to commit in this House
that my Government ig always com-
mitted to the industrial development
of the country, as also cunng of the
sick units.

SHRI SOMNATH CHATTERJEE:
Please tell us that you have no closed
mind with regard to them...

SHRI CHARANJIT CHANANA:
I would like to add one thing which
I forgot, Hon. Member Shri Yyotir-
moy Bosu wanted me to comment on
the ‘bunch of lies’ or whatever they
have, I would not like to encroach
on that territory of his at all. That
is his monopoly, and 1 want him to
maintain his monopoly.

RROF. MADHU DANDAVATE:
One question, if he is willing to ans-
wer; one clarification, How did you
arrive at that figure of 434?

! AANE ORAT: EqIIF a o
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MR. DEPUTY-SPEAKER: The
question is...

SHRI RAM JETHMALANI: Since
he has not replied to any of our ques-
tions, we walk out. (Interruptions)

16.26 hrs,
(Shri Ram Jethmalani and some
other hon, Membersg then left
the House)

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”
Thie motion wag adopted.



